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LEGISLATIVE ASSEMBLY,
Tuesday, 26th February, 1929.

-

The Assembly met in the Assembly Chamber of the Council House
ot Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

PROMOTION OF INDIAN SUBORDINATES ON THE GBEAT INDIAN PENINAULA
RarLway.

719. *Mr. Jamaadas M. Mehta: (a) With reference to Mr. N. M. Joshi’s
starred question No. 695 (c) of the 20th September, 1928, and Mr. Parsons’
reply in the negative thereto, will Government be pleased to refer to page
75 of the Classified List of State Railway Officers for 1928, issued by the
Railway Board, in so far as the Great Indian Peninsula Railway is concern-
ed, and suy whether they are aware that some probationary officers were
confirmed in permanent vacancies in the year 1924-25, or much earlier
than the period of 8 years? '

(b) If the answer to (a) is in the affirmative, will Government be pleased
to state why the claims of the subordinates, then acting as officers and even
previous to the appointment of the probationary officers, were overlooked?

(¢) Is it a fact that, out of 35 vacancies occurring in the years 1925 to
1927, only one was offered to a subordinate, and if so will Government say
whether the 20 per cent. of Indian recruitment from subordinates was
worked up to; if not, why not?

Mr. A. A L. Parsons: (a) and (b). These confirmations were made in
the time of the late Board of Directors of the Great Indian Peninsula
Railway Company, who had full powers in such matters.

(¢) The number of vacancies was 26 excluding the Audit Department,
and not 35 as mentioned by the Honourable Member. One sub-
ordinate was promoted permanently. The 20 per cent. ratio. covers pro-
motions from the local services of the East Indian, North Western, and
Eastern Bengal Railways, as well as from the subordinate establishments
of the Great Indian Peninsula Railway.

SUPERSESSION BY PRORATIONERS OF SUBORDINATES ON THE GREAT INDIAN
PENINSULA RAmLway.

780. *Mr. Jamnadas M. Mehta: 1. Will Government be pleased to state
whether it is a fact: .

(a) that Mr. Parsons stated, in reply to Mr. N. M. Joshi’s question
No. 695 (b) in the September 1928 Bession of the Assembly,
that ‘‘ Probationers have no prescriptive right to confirmation
in permanent vacancies, and their existence in no way inter-
feres with the rule that 20 per cent. of the vacancics open
to persons of Asiatic domicile will be filled by the promotion
of subordinates "'?

(1231 ) A
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(b) that in the years 4925 to 1927, nine vacancies in the officers’
grades occurred in the Commercial Department of the Great
Indian Peninsula Railway, and that four of them were filled
up by confirnration of probationers in supersession of several
subordinates till then acting as officers, and some of them
since 1922?

2. If the answers to () and (b) of part 1 are in the affirmative, will Gov-
ernment be pleased to state why the claims of subordinates were overlooked ?

Mr. A, A. L. Parsons: (1) (a) Yes.

(b) I am afraid the Honourable Member has misunderstood the reply
I gave to part (a) of Mr. Joshi’s question No. 11 on the 1st February, 1938.
There were 9 subordinates officinting in the superior Commercial Depart-
ment on the Great Indian Peninsula Railway, but this does not mean that
there were 9 posts in the cadre permanently vacant. As regards the
latter part of the question, only one probationer wag confirmed in the Com-
mercial Department between 1926 and 1927.

(2) Does not arise,

PrOMOTION TO OPFICERS’' GRADES OF SUBORDINATES ON THE GREAT INDIAN
PENINSULA RAILWAY.

781. *Mr, Jamnadas M. Mehta: With reference to Mr. Parsons’ reply
to part (¢) of Mr. N. M. Joshi's unstarred question No. 11 of the 1st
February, 1928, will Government be pleased to state whether any of the
subordinates referred to therein have since been promoted to officers’ grades,
and, if so, how many Indians and how many statutory Indians; and if no
Indian was promoted, the reason for it?

Mr. A. A. L. Parsons: Of the 5 subordinates referred to in
my reply to Mr. Joshi's question, one has since been promoted, with the
approval of the Public Service Commission. He is a statutory Indian.
Only one Indian was recommended at the same time for promotion, and
he was junior to the subordinate who was selected.

Mr, K. 0. Neogy: What opportunities have the Public Bervice Com-
mission of judging the comparative merits of these ecandidates?

Mr. A. A. L. Parsons: The practice, I think, is to send to the Public
Service Commission the records of all the men recommended, their con-
fidential files and so on. They are also, I believe, sent the records of all
more senior men who have not been recommended for promotion, so that
they can see that no senior man is being passed over without due cause.

1
METHOD OF FILLING APPOINTMENTS IN THE ENGINRERING, TRANSPORTATION
AND COMMERCIAL DEPARTMENTS OF THE GREAT INDIAN PENINSULA
RATLWAY.

782. *Mr. Jamnadas M. Mehta: 1. Will Government be pleased to
state :
() how many permanent vacancies occurred in the years 1927 and
1928 in the Fngineeriag, Transportation, and Cdmmercial
Departments, respectively, of the Oreat Indian TPeninsula
Railway ?
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(b) bow they were filled up, showing the dates of the appointments,
the service of the sclected candidates, their period of probation,
and the date of their confirmation in tho permanent vacancies;
also how many of thenr were statutory Indians, and how many
Indians? -

(c) how many of the vacancies referred to in (a) were filled up by
direct recruitment from England and what were the condi-
tions under which and qualifications for which such men ware
appointed ?

2. Will Government be pleased to state the names of subordinates at
present acting as officers in the Transportation, Commercial, and Engineer-
ing Departments of the Great Indian Peninsula Railway, and the nature
of work on which they have been working since the date of their appoint-
ments, together with the period of their officiating service?

Mr. A, A. L. Parsons: 1 (a) Number of vacancies for which recruitment

was made in 1927-28 was:
Engineering Department 8.
Transportation Department 8,
Commercial Department 2. i

(b) I am sending the Honourable Member a statement.

(c) Seven. Five officers were recruited in England by the Secretary
of Btate, and two were Royal Engineer Officers who were appointed in
India. I am sending the Honourable Member a copy of the regulations
governing the conditions of recruitment in England.

(2) I om making certain inquiries from the Agent to complete the in-
formation at the disposal of Government, and will communicate with the
Honourable Member on receipt of his reply.

APPOINTMENT OF SUBORDINATES TO THE OFFICERS’ GRADE OF ONRTAIN
DEPARTMENTS IN THE GREAT INDTAN PENTNSULA RAILWAY.

783. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to state
what is the date on which the last appointment of a subordinate was made
to the officers’ grade in the Engineering, Transportation and Commercial
Departments of the Great Indian Peninsula Railway?

(b) Is it a fact that the Agent of the Greab Indian Peninsula Railway
asked the Railway Board to suspend direct recruitment until such time as
he could absorb some of the deserving subordinates acting as officers in
permanent vacanocies?

(c) If the answer to (b) is in the affirmative, will Government state
what decision was come to? N

Mr. A. A. L, Parsons: (a) The dates are: :
Engincering Department—21st April, 1921,

Transportation (Traffic) and Commercial Departments—15th Janu-
ary, 1929

‘(b) No.
‘() Does not arise.
A2
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RULES FOR LEAVE SALARY OF SUBORDINATES OFFICIATING IN QFFICERS’
PosTs,

784. *Mr, Jamnadag M. Mehta: With reference to Mr. Parsons’ reply
to Mr. N. M. Joshi's starred question No. 695 (4) of the 20th September,
1928, will Government be pleased to state whether the consideration of the
question of altering the rule with a view to remove the hardship, viz., ‘‘ that
when a subordinate goes on leave after officiating in a superior’s post, his
salary is regulated by the pay of his substantive post "’ has since been.
tinished, and. if so, what decision has becn reached in the matter; if not,
when it is likely to be finally decided?

Mr. A. A. L. Parsons: (overnment have decided that, when a subordi-
nate under the Great Indiun Peninsula Railway Leave Rules, who has
been officiating continuously as an officer for three years or longer, pro-
ceeds on leave, his leave salary will be based on the average of the pay
drawn in the officiating appointment held by him during the previous 12
months prior to proceeding on leave. ) o

SANCTIONED CADRE FOR PROBATIONARY OFFICERS IN THE ENGINEERING AND
OTHER DEPARTMENTS OF THE GREAT INDIAN PENINSULA RAILWAY.

785. *Mr, Jamnadag M. Mehta: (a) Will Government be pleased to
state what is the sanctioned cadre for probationary officers in the Engi-
peering, Transportation and Commercial Departments of the Great Indian
Peninsula Railway?

(b) Has the hardship caused to a subordinate acting as officer for an
uninterruptedly long period, by making him draw his substantive pay in
the event of his reversion, Yeen removed? If not, when it is likely to be
removed ?

Mr. A A. L, Parsous: (a¢) There is no sanctioned cadre. Probationers
are posted to railways according to requirements. The total annual re-
quirements are based on the total cadre of all State Railways.

(b) If the Honourable Member is referring to reversion, when pro-
oeeding on leave, I would refer him to the reply given to his question No-
784. It is then, I think, that hardship occurs.

Posts or DErUTY AUDITORS IN THE CHIEF AUDITOR'S OFFICE, GBEAT
o INDIAN PENINSULA RAILWAY.

786. *Mr. Jamnadas M. Mehta: (z) Will Government be pleased to stafe
whether there are two posts of Deputy Auditors in the' Chief Auditor’s
Office, Great Indian Peninsula Railway, whereas in other State Railway
Audit Offices there is only one post of Deputy Auditor?

(b) If the answer to (a) is in affirmative, will Government state whether
they consider the retention of these two posts necessary, and, if so, why?

The Honourable 8ir George Schuster: With vour permission, Sir, I will
deal with questions Nos. 786 to 700, 795, 805, 808 and 818 to 815 together.
Information is being collected and inquiries are being wmade, and replies
will be sent to the Honourahle Member in due course.
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NuMBER 0¥ PosTs IN THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN
PENINSULA RAILWAY, DUE TO TRANSFER OF WORK TO THE CLEARING
AcocounTts OFFIOE, DELHL

4787. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(a) the total number of posts of the subordinate establishment reduced
frora the Chief Auditor’s Office consequent on the transfer of
Foreign Traffic work to the Clearing Accounts Office, Delhi?
and

(b) the number of officers’ posts reduced on that account?

‘NON-TRANSFER TO DELHI 0f THE JUNIOR STA¥F OF THE CHIEF AUDITOR'S
OFFICE, GREAT INDIAN PENINSULA RATLWAY.

1788, *Mr. Jamnadas M, Mehta: (z) Will Government be pleased to
state whether it is a fact that, at the joint meeting of the representatives
of the Offices of the Railway Board, Accountant General, Railway Clearing
House, and the Chief Auditor, Great Indian Peninsula Railway, it was
decided to transfer the scrvices of the junior staff from the Chief Auditor’s
‘Office, Great Indian Peninsula Railway, consequent on the transfer of
foreign traffic work to the Clearing House, Delhi, and the staff of the
‘Great Indian Peninsula Railway Audit Office was informed accordingly?

(b) If the answer to (a) is in the affirmative, will Government say why
the services of senior men were transferred, retaining several junior men?

REPoRTED TRAGEDY AT THE RAILWAY AUDIT OFFICE AT BOMBAY,

1780. *Mr, Jamnadas M. Mehta: (a) Has the attention of the Govern-
ment been drawn to the headlines ‘‘ Tragedy at Railway Audit Office "
appearing in the issue of the Indian National Herald, . Bombay, - dated
19th September, 18287

(b) What were the circumstances leading to the .irpgedy, and who is
responsible for the same, and what steps have Government taken to preveut
such incidents in future?

REepucTION OF PAY OF CLERKS IN THE TRAFFIC AUDIT OFFICE OF THE
_GREAT INDIAN PENINSULA RATLWAY AT BOMBAY.

1700. *Mr. Jamnsdag M. Mehta: 1. Will Government be pleased to

inquire whether it is a fact:

(7) that in the month of September, 1928, 48 senior clerks from the
Traffic Audit, Great Indian Peninsula Railway, were asked
by the Deputy Auditor to vacate their posts, or accept reduc-
tions in pay, varying from' Rs. 5 to Rs, 20, from the month of
October, 1928, on the ground that these posts were found
surplus, consequent on the transfer of foreign traffic work
from that Office to the Clearing House, Delhi?

{b) that out of these 48, 18 clerks were actually paid reduced wages
for .the month of October, 1028, but subsequently restored to
their former grades on representation of the matter to higher
authorities by the Railway Union?

t For answer to this question, sce answer to question No, 786,
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2(a) If the answers to (a) and (b) of part 1 are in the affirmative, will
Government state the reasons for the reduction, referred to in (a) and (b)?

(b) In view of the fact that ultimately no reduction in pay and number
of the then existing staff was effected, will Government be pleased to say
why unnecessary discontent amnong the staff was allowed to be created, and
who was responsible for it?

IssUE TO STATE RAILWAYS OF INSTRUOTIONS REGARDING METHOD OF RE-
DUCTION OF SUBORDINATE STAFF.

791, *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state whether the Railway Board have issued any instructions for the
guidance of the State railway administrations in regard to the method of
carrying out reduction in subordinate establishment whenever contemplated ?

(b) If the answer to (a) is in the affirmative, will Government lay on
the table a copy of the said instructions?

(c) If the anewer to part (a) is in the negative, are Government prepared
{0 ask the Railway Board to issue such instructions, lnying down the general
lines and method thut will engurc mininum hasdship to the staff, as well
as the railway administrations, whenever reduction in their establishment
is contemplated; if not, why not?

Mr. A. A. L. Parsons: (a) No.

(b) Does not arise.

(c) Government do not propose to take the action suggested by the
Honoursble Member, as they have no reason to believe that railway ad-

ministrations do not already act in the manner indicated in the Honour-
able Member’s question whenever reductions have to be made.

Mr, Jamnadas M. Mehta: Is the Honourable Member satisfied that they
do not act in a manner which is likely to cause hardship?

Mr. A. A, L. Parsons: So far as I am aware, they certainly act in the
manner suggested that is to suy, whon reductions are made, if they pos-
sibly can, they find poste for men who would otherwise have to be dis-
charged.

DIFFBRENTIAL TREATMENT OF CHRISTIANS AND NON-CHRISTIANS IN THE
REsTRICTION OF PABsSES DURING HOLIDAYS.

792, *Mr, Jamnadas M. Mehta: (a) Will Government be pleased to
inquire whether it is a fact that, in anticipation of heavy traffic during the
Christoras holidays, restriction for a period of one month in the issue of free
passes over the railway for non-Christian employees is imposed by the
Agent, Great Indian Peninsuls Railway?

(b) Tt the answer to () is in the affirmative, will Government be pleased
o state whether, during the Diwali holidays, any restriction in_the issue
of passes to non-Hindu employees is imposed by the Agent of the Railway?

(¢) If the answer to (b) is in the negative, will Government say on what
grounds this preferential treatment is maintained, and whether they pro-
pose to do away with the practice; if not, why not?

Mr. A. A, L. Parsons: (a) Yes.
(b) No.
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(¢) The restriction for one month at Christinas is necessary on account
of the large increase in public pussenger traffic at that period. During the
Diwali holidays, the increase in public traffic is not sufficient to warrant
the imposition of a restriction on pass holders.

NUMBER OF GREAT INDIAN PENINSULA RAILWAY PUBLICATIONS PRINTED
IN THE ° TIMES OF INDIA '’ PRESS,

7903. *Mr, Jamnadags M. Mehta: Will Government be pleased to
state :

(a) the number of Great I[ndian Peninsula Railway publications.
weekly, monthly, quarterly, half-yearly and yearly, English
and vernacular, with particulars, printed in the Times of
India Press, Bombay?

(b) whether tonders are invited by the railway administration from
principal Indian presses in Bombay for the printing of these
publications; if not, why not?

(c) whether any contract for the printing of any of these publica-
tions is entered into with the Times of India Press, and, if
8o, when, for what period, and by whom?

Mr. A. A, L. Parsons: Government have no information. I am making
inquiries from the Agent, Great Indian Peninsula Railway, and will com-
municate the result to the Honourable Member.

SALE BY MESSRS. WHEELER AND Co, OF GREAT INDIAN PENINSULA RAILWAY
Timur TaBLES.

794, *Mr, Jamnadas M. Mehta: Will Government be pleased to
state :

(a) the total number of the Great Indian Peninsula Railway monthly
time tables, English and vernacular, printed, ampd sold each
month between the period of April, 1928 to September, 1028
(both inclusive)?

(b) whether any concession for the sale of these time tables is
allowed to Messrs. Wheeler and Company, and at what rate?

(c) the original cost of those time tables and the amount realised
by sale of the copies, each separately during the period?

(d) whether the Railway has entered into any contract with Messrs.
Wheeler and Company, for such sale, and, if so, when, and
for what period?

Mr. A. A L. Parsons: I am seeing if the information ecan be obtained
for the Honourable Member from the Great Indiun Peninsula Railway-

PAYy OF SUBORDINATE STAFF oF THE CHIEF AUDITOR'S OFFICE, GREAT
INDIAN PENINSULA RaILway.

1795, *Mr. Jamnadas M. Meh$a: (a) Will. Government be pleased to
state the present scale of pay of the subordinate staff of the Chief Auditor’s
Office, Great Indian Peninsula Railway, Bombay, and that of the Officers,
European, Indian, and Statutory Indian?

t For answer to this question, see answer to question No. 786.
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(b) Is it a fact that the present graded scule of pay of the subordinate
staff of that Office is lower than that of other Great Indian Peninsula Rail-
way Head Offices in Bombay, as well as that of the Chief Auditor's Office,
Tiombay, Baroda and Central India Railway, Bombay?

(¢) Is it a fact that the staff, through their Union, brought to the notice

of the Accountant General, Railways, the inadequacy of the pay, and further
requested him to revise the cadre on the time-scale system?

(d) Is it o fact that the Accountant General, Railways, informed the
Union in March, 1928, that the question was under consideration?

(¢) Is it a fact that their scale of pay has not yet been revised, and,
if so, when do Government propose to revise it; if not, why not?

ReErUSAL BY THE GREAT INDIAN PENINSULA RAILWAY TO GRANT PASSES
TO THEIR EMPLOYEES DURING THE CHRISTMAS HoOLTDAYS.

796. °*Mr, Jamnadas M, Mehta: (a) Wil Government be pleased to
siatc whether it is a fact that the Director, Railway Clearing Accounts
Office, Delhi, issued free passes to his staff over the Great Indian Peninsula
Railway during the Christmas holidays, whereas the issuc of passes to the
Great Indian Penipsula Railway employees over the Railway was restricted
by the Agent?

(b) If the answer to (a) is in the affirmative, will Government sdy on
what authority free passes were issued by the Director?

Mr. A. A L. Parsons: (u) The Director of the Railway Cleari Ac-
counts Office did not issue free passes to hig staff over the Greit’ Indian
Peninsula Railway during the Christmag holidays.

(b) Does not arise.

RuLzes PoB THE IsSUE OF FREE PASSES ON STATE RAILWAYS,

797. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state the number of sets of free passes given to the staff during a year by
the Great Indian Peninsula, East Indian, Eastern Bengal, and North West-
ern Railway Administrations and Clearing Houee, respectively?

(b) What is the standard of pay for the issue of third, internrediate
and second class free passes to subordinates prescribed by each of those
Railways?

(¢) Ts it o fact 1hat there wre different rules governing the grant of
free passes to their employees over each of these Btate Railways?

(d) 1t the answer to (¢) is in the affirmative, do Government propose
to frame any rules in that respect for the State railway employecs, 8o as
to do away with the differential treatment; if not, why not?

Mr. A. A. L. Parsons: The information is being collected for the Hon-
ourable Member.

PROCEDURE FOR (JRANTING PRIviLEGE TicK®T ORDERE ON THE GREAT
INDIAN PENINSULA RAILWAY, .

798. *Mr. Jamnadas M. Mehta: (¢) Will Government be pleased to
inquire whether it is o fact that an employee of the Great Indian Peninsula
Railway, requiring a privilege ticket order for himself, is called upon by
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‘hie Ruilway fo obtain two railway cmplovees to gign the same as wit-
neases ) .

(by If the answer to (a) is in the affirmative, will Government state
the reasons for the same?

Mr. A, A. L. Parsons: (4) Yes.
(b) In order to reduce the chances of fraud.
Mr. Jamnadas M, Mehta: What are the chances?

Mr, A. A. L. Parsons: I am not necessarily prepared to accept the sug-
-gestion of an Honourable Member behind me that the chance is 10 to 1
in favour of fraud; but there is obviously an opening for fraud.

Mr. Jamnadas M. Mehta: Can he indicate the character of the fraud?

Mr. A. A, L. Parsons: A person who is not entitled to one of these
passes might put in n form claiming a passin’ the name of someone ‘who
is a railwvay omployee.

GRANT OF FREE PASSES T0 EMPLOYEES OF THE GREAT INDIAN PENINSUT.A
RALwAY EMPLOYEES’ C0-OPERATIVE CREDIT SOCIETY.

799. My, Jamnadas M. Mehta: (a) Is it n foct that the employees of
‘the Great Indian  Peninguln’ Railway  Employees' Co-operative Credit
Society are given free passes and privilege ticket orders by the Great
Indinn Peninsula Rajlway over the railway?

(b) Are the said employees considered as Government servants?

(c) If the answer to (a) is in the affirmative, what are the reasons for
‘the same?

Mri. A A. L. Parsons: 1 am ascertaining the.positian from {lie :Agent
-¢f the Great Indian Peninsula Railway.

NUMBER OF ANGLO-TNDIAN LADY TyPpIsTs IN Ram.wAy OFFICES IN
" BOMBAY.

800. *Mr. Jamnadas M. Mehta: Will Government be pleased to
-Blate:

(1) the number of female typists in the Offices of the Agent, Chief
Transportation Superintendent, Chief Traffic Manager, Chief
Engineer, Chief Auditor, and the Principal Medical and
Health Officer at Victoria Terminus, Bombay, together with
t-l]eir? nationalities, present rate of pay, and length of ser-
vice

(b) the number of male typists in the Offices referred to in (a), toge-
ther with their nationality, present rate of pay, and length of
service ? .

{c) whether it is n fnct that European and Anglo-Indian (statutory
Indian) lady typists are appointed on high ealaries in the
Great Indian Peninsula Railway Head Offices in Bombay,
-when Indian male tyvpistr are available on less salaries, and,
if so, why?
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Mr. A. A. L. Pargons: (), (b)) and (¢). T am making inquiries from the

Agent, and will communicate with the Honourable Member on the receipt
of his reply,

Mr. Jamnadas M. Mehta: Were not ten davs enough, Sir? This is not
a very complicated question?

Mr. A. A. L. Parsons: The Honournble Member's idea of what is &
complicated question differs slightly from mine. There is a good deal of
tabulation required. The Honourable Member apparently wants to know
the nationality of every male typist in about five offices. various kinds of
information about ladv typists and so on. I frankly admit that on ques-
tions of this sort, which obviously raise no matter of great public interest,
I do not consider it worth while wasting money by telegraphing to railway
administrations.

Mr. R. XK, Shanmukham Ohetty: On a point of order, Sir. Is it the:
cuty of the President or is it the duty of a Member representing the
Government to decide whether a certain question, which has been admitted
by the President, raises any matter of public interest or not.

EXPENDITURE INCURRED FOR REMOVAL OF'TH® CHIEF TRANSPORTATION
SUPERINTENDENT'S OFFICE TO VICTORIA THRMINUS ANNEXE.

801. *Mr. Jamnadas M. Mehta: Will Government be pleased to state :

(a) the total expenditure incurred in the removal nf the Chief Trans--
portation Superintendent’s Office to the first floor of Victoria:
T'erminus anncxo?

(b) the grounds on which the expenditure was incurred?

Mr. A. A. L. Parsons: (¢) I am seeing if the figures have been separate--
ly tabulated. : '

(b) The removal was made on the grounds of administrative conve--
nience and efficicney, and the expenditure incurred was therefore unavoid-
able.

PAYMENT OF COMMISSION ON THE SALE OF GRASS TO PERMANENT WAY
INSPEOTORS ON THE GREAT INDIAN PENINSULA RAILWAY.

802. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to-
state whether it is a fact that the Permanent-way Inspectors of the Great
Indian Peninsula Railway are paid certain commission by the Railway
Administration on the total amount of the sale of grass everv year, and
whether this practice exists in other State Railways?

(b) Ts it a fact that the Accountunt General, Railways, had, in his last
o Inspection Report of the Chief Auditor’s Office, objected to such payment?”

(c) If the smswer to (u) is in the affirmative, will Government state
the reasons for, and authority under which, such payment is made?

Mr, A. A. L. Parsons: Government are obtaining the information re--
quired, and will communicate it to the Honourable Member on receipt..
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EXECUTION OF SERVICE AGREEMENTS BY EMPLOYRES OF THE GREAT INDIAN
PENINSULA RAmLway,

808. *Mr. Jamnadas M. Mehta: Will Government be pleased to state:

(@) whether an employee of the Great Indian Peninsula Railway,.
on his confirmation, is required to execute a stamped serviec:-
agreement ?

(b) whether such agreements are taken from the employees of other
State railways?

(¢) in which of the other Government depuartments such stamped:
agreements are faken from the staff?

(d) will Government lay a copy of the agreements referred to in.
(a) and (b) on the table?

(¢) if the answers to (a) and (b) arc in the affirmative, will Govern-
ment state the reasons for taking service agreements from.
the employecs of the State railways?

Mr. A. A. L. Parsons: (a) Yos.

(b) Yes.

(¢) Fmployees in other Government departiments are generally pension-
able, so that I doubt if any comparison with them is valid, or that the in--
formation for which the Honourable Member asks would be of material’
use to him,

(d) 1 mn asking the Agent of the Great Indian Peninsula Railway for-
a copy and will send it to the Honourable Mcmber on receipt.

(e) It is desirable, both in the interests of the employees and of the-
administration, to embody in a self-contained form, namely the service:
agreement, the conditions governing the employment of non-pensionable:
railway staff. This has been the system for many. years, and has worked
well in practice.

ApMiIssiON OF EMPLOYEES oF THE GREAT INDIAN PENINSULA ‘RaILwaY
T0 MEMBERSHIF OF THE ANOGLO-INDIAN AND DomiciLEp EUROPEAN
ASSOCIATION.

804, *Mr. Jamnadas M, Mehta: (a) Will Government be pleased to.
stute whether it is a fact that several Anglo-Indian (statutory Indian) em-
ployees of the Great Indian Peninsula Railway are members of the ‘‘Anglo-
Indinn and Domicile Association '*?

(b) Will Government be pleased to state whether this Association is
held to be non-political within the meaning of the Government Servants”
Conduct Rules, and whether memberchip of this Aseociation by the Great
Indian Peninsula Railway employoces is permissible under the rules? If
not, what action dv (Hovernment propose to take in the matter?

Mr. A- A L. Parsons: («) Government understand that several Anglo-
Indian employees of the Great Indian Peninsula Railway are members of
the ‘‘Anglo-Indian and Domicile Association"’

(b) The orders regulating the Anglo- Indnm Association are thut so long
as it continues to devote itsclf mainly to the moral and materinl progress.
.of the Anglo-Indian eonunumt\. a Government servant may be a member,
provided he takes no part in any movement of n political nature.
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Mr, Jamnadas M, Mehta: The ‘‘Anglo-Indian and Domicile Associa-

tion"" is not a body devoting itsclf exelusively to the moral and iiaterial
vwrogress of that community?

Mr, A. A. L. Parsons: My information is that the orders I have men-
tioned were passed becauso the Association does deal very largely with
matters affecting the moral and material interests of the community and
but little with polities

Mr. Jamnadas M. Mehta: So does the Indian National Congress. Will
you permit your Indian employees to join the Indian National Congress?

It is for the moral and material progress of the country {hat we are
fighting.

Mr. A. A, L. Parsons: If the Honourable Member wishes to put asny
questions about the activities of the Indian National Congress, I would
‘suggest that he should address then to a different Department,

Mr, Jamnadas M. Mehta: Why should one question be proposed to the
Honourable Member and not the other similar in eharacter? It ig< one
association against another, and why should there be any diserimination?

Mr. A, A, L. Parsons: I answered this question beeause it relates {o
employees of railways, and for that reason it fell to me o give a reply.

Mr. Jamnadas M. Mehta: I am also confining my question to railway
servants, the corresponding Indian servants. Will you allow them to
‘become members of the Indian National Congress?

The Honourable Mr. J. Orerar: T think, Sir, I must undertake the
responsibility of answering that question. The reply, I think, is that the
activities of the Congress are, admittedly, primarily and predominantly
political. _

Mr. Jamnadas M. Mehta: With a view to the moral and material pro-
gress of this country.

The Henourable Mr. J. Orerar: No doubt.
Mr. Jamnadas M. Mehta: Then what is the difference?

The Honourable Mr. J. Orerar: I think the distinction is, what are the
primary and predominant activities of the particular body in question.

RECOVERY OF DEBITS FROM THE LINE TRAFFIC STAFF OF THE GREAT IXDIAN
PENINSTLA RAILWAY.
1805. *Mr, Jamnadas M. Mehta: 1. Will Government be pleased to
inquire whether it is a fact:

(«) that the line traffic staft of the Great Indian Pepinsula Rail-
way are usually debited with heavy amounts by the Audit
Office?

(b) that these debite are recovercd throngh pay-sheets every month
from the staff, instend of from the merchants concerned ?
2. If the unswers to (a) and (b) of part 1 are in the affirmative, will
Jovernment state what steps they have tuken to reduce such debits and
consequent hardship to the ataff; if not. why not?

——

+ For answer fo this question, see answer Lo question No. 786.
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PAY OF CLERICAL STAFF OF CERTAIN RAILWAY OFFICES.

806, *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to-
state tho present scale of puy of the clerical staff of the Offices of the
Agent, Chief Transportation Superintendent, Chief Traffic Manager, Chief.
Engincer, and Principal Medical and Health Officer?

(b) Is it a fact that the bulk of the staff are blocked in the grade of
Rs. 80 and under?

(¢) Is it a fact that some of the sta& have had no promotion for the
past 5 years and over?

(d) Is it a fact that the grant of promotion is not governed by any
rules, and that it is dependent on the will of the officer?

(¢) Is it & fact that promotions ure granted by making supersessions,
and, if so, what are the reasons?

(f) If the amswers to (b) and (c) ure in the affirmative, will Govern-
ment be pleased to state whether they propose to revise the scale on the
time-scale basis to relieve the hardship of the staff; if not, why not?"

Mr, A. A. L. Parsons: (a) The rates of pay of the clerical stat of the.
Office of the Agent, Great Indian Peninsula Railway, vary from a minimum
of Rs. 80 to a maximum of Rs. 875, and of the clerical staff of the other
offices, mentioned by the Honourable Member, from a minimum of Rs. 40
to o maximum of Rs, 875,

(b) to (f). T am wking the Agent of the Great Indian Penmsula Railway
for a report, and will communicate with the Honourable Member when it
is received,

NuMBER oF SLAUGHETR HOUSES MAINTAINED BY THE GREAT INDIAN.
PENINSULA RAILWAY,

807. *Mr. Jamnadas M. Mehta: Will Government be pleased to state :

(a) the number of slaughter-houses maintained by the Great Indian:
Peninsula Rallway on the line, and the stations where they
arc located?

(b) the amounts spent thereon aunually, and how they are met?

Mr, A. A. L. Parsons: The information is being obtained for the Honour-
able Member.

Numsir or INDIAN AND STATUTORY INDIAN SUBORDINATES ACTING AS:
OrmcBRS IN TEER CHIEF AUPITOR’S OFFICE, GREAT INDIAN PENINSULA
RAILWAY,

1808, *Mr. Jamnadas M, Mehta: («) Will Government be pleased to.
gtate how many subordinates were aeting as officers in the Chief Auditor's.
Office, Great Indian Peninsula Railway, during 1928, with their names, and
the condition under which, and qualification for which, they were appoint-.
ed, and how many were Indmns and how many Btntutor}' Indians?

(b) What js the number of subordinate qualified and unqualified staff of
the Chief Auditor's Office, Great Indian Peninsula Railway, blocked in the.
grade of Rs, 80 and Rs. 80 respectively, their length of service, and the
period of their being so blocked ?

R — R ——

+ For answer to this question, #es answer to question No. 786,
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(¢) What was the number of posts filled during the year 1928 in the
subordinate establishment, and how many of them were filled by superses.
'sion, and why? '

INDEBTEDNESS OF SUBORDINATE STAFF OF THE GREAT INDIAN PENINSULA
RArrway.

800, *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
‘state the number, with the rate 6f pay, of subordinates who were indebted
to the Great Indian Peninsula Railway Co-operative Credit Society during
‘the year 1928?

(b) What was the number, with the rate of pay, of subordinates to whom
‘loan advances from their provident fund holdings, during the year 102§,
‘were made ?

(c) Are Government aware that, as a result of an inadquate scale of
'pay, there is general indebtedness among the staff of that office, and, if so,
‘what steps have Government taken to relieve the hardship caused; if not,
why not ?

Mr. A. A, L. Parsons: Information has been called for from the Agent,
-and T will communicate with the Honourable Member on its receipt.

REevisEp LLEAVE RULES FOR RATLWAY SUBORDINATES,

810. *Mr. Jamnadas M. Mehta: (a) Will Government ke pleased to
-gtate whether it isg a fact that the question of revised leave rules for rail-
way subordinates has been under the consideration of the Government of
India ever since 1928?

(b) Is it o fact-that in March, 1927, in reply to starred question No. 868
‘Government stated that ‘‘they hoped the new leave rules for railway
subordinates will be got out before the end of 19277

(¢) Is it a fact that they have not yet been got out?

(d) 1t the answers to (a), (b) and (¢) are in the effirmative, will Govern-
ment state the reasons for the delay and also when they are likely to te
introduced ?

Mr. A. A L. Parsons: (a), (b) and (c), Yes.

(d) As T explained in the course of last budget debates, we have found
great difficulty in framing a new set of leave rules which will be less com-
plicated than the existing Fundamental Rules and more suited to the rail-
way services. In particular, since the Fundamental Rules deal with all
conditions of service, we found it impracticable to deal with the leave rules
by themselves without framing fresh rules for other conditions of service,
-e.g., pay, octing allowances, and 8o on.

LEAVE RULES FOR RAILWAY SUBORDINATES.

811. *Mr. Jamnadas M, Mehta: With reference to Government's reply
10 Mr. N. M. Joshi’s starred question No. 700 of the 20th September, 1928,
-will Government be pleased to state the result of their endeavour to find out
a solution in regard to the leave rules for subordinates on the Great Indian
Peninsula and East Indian Raflways, and what ir the decision come to, if
-anv; if not, when it is likely?
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Mr, A, A. L. Parsons: The Honuruble Member is referred to the reply
iven to his question No. 784, The extension of a similar concession to the
East Indian Railway is under consideration.

OPENING OF A BRANCH Ratnway CLEariNG HousE IN BoMBAY.

812. *Mr. Jamnadas M. Mehta: (o) Will Government be pleased to
stute whether it is a fact that the Division Sheets relating to Non-Clearing
House Traffic prepared by the Great Indian Peninsula section in the
“Clearing Accounts Office, Delhi, are submitted late every month?

(b) If the answe: to (a) is in the affirmative, will Government say whe-
‘ther the delay is due to the length of time the stations’ documents take
to reach that Office, and if so, are Government prepared to consider the
-question of opening a branch of the Clearing House both for the Bombay,

Baroda and Central India and the Great Indian Peninsula Railways at
Bombay?

Mr. A. A. L. Parsons: (o) The Division BSheets referred to, for some
periods, but not all, have been sent out late by the Clearing Aoccounts
“Office. The average delay has been 4 days, and is entirely due to the late
submission of returns by the Wadi Bunder Station.

(b) The delay is not due to the length of time the station documents
take to reach the Clearing Accounts Office, but partly due to negligence
on the part of the station staff, and partly to defective procedure at the
Wadi Bunder Station. Steps are being taken to ensure the punctual sub-
wnission of the returns.

NoN-RECOGNITION OF THE GREAT INDIAN PENINSULA RAILWAY AUDIT
Starr Uniox.

16818. *Mr. Jamnadas M. Mehta: 1. Will Government be pleased to
inquire whether it is o fact:

(a) that an application for recognition was submitted by the Great
Indian Peninsula Railway Audit Staff Union to the Account-
ant General of Roilways in August, 19287

(b) that, despite repeated requests, the Union has not yet been re-
cognised ?

(¢) that several unions with the same objects and constitutions as
those of the Great Indian Peninsula Audit Btaff Union have
already been recognised by the Agent of the said Railway?

2. 1f the answers to (a), (b) and (c) are in the affirmative, will Govern-
‘'ment be pleased to state when they propose to accord official recognition
to the Union; if not, why not?

Leave RESERVE oF THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN
PENINSULA RATLWAY, BoMBAY.

1814. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state whether it is & fact that a leave reserve, on the Lasis of 8 per cent.
only, has been sanctioned for the Office of the Chief Auditor, Bombay?

+ For answer to this question, sce answer to question No. 786,
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(b) What is the basis of leave reserve for the offices under the control:
of the Government of India?

(c) Is it o fact that the staff of the Audit Department has complained
about the inadequacy of the leave reserve?

(d) If the answers to (a) and (¢) are in the affirmntive, will QGovern-
ment be pleased to state whether they propose to increase the leave
reserve of that Office with o view to enable the stuff to take full beunefit
of the leave privileges; and, if so, when; if not, why not?

PROMOTION OF MR. J. MATHIAS, A CLERE IN TRE CHIEF AUDITOR’S OFFICE,
GreaT INDIAN PENINSULA RAILWAY,

1815. *Mr. Jamnadas M. Mehta: Will Government be pleased to
state whether it is a fact:

(a) that one Mr. J. Mathing, a statutorv Indian, was employed
as 8 clerk in April, 1925 in the Chief Auditor's ce,
Great Indian Peninsula Railway, and, if 80, on what salary?

(b) that subsequently he was promoted to the post of Audit Inspector
jo the year 19267 . ‘o

(c) that as a result of scrious complaints from the line staff and'
the Divisional Offices of the Great Indian Peninsula and
the Madras and Southern Mahratta Railways, against him,
and further on account of misconduct, he was degraded,
and sllowed to remain as a clerk in Traffic Audit at the
end of the year 1926?

(d) that after some time, between 1927 and 1928 he was {wice
promoted to higher grades in supersession of several cap-
able Indian clerks, despite his bad record? )

(¢) If the answer to (d) is in the affirmative, (1) will Government
state the conditions under whieh, and special qualifications
for which, he was allowed to supersede the clerks, and
whether any opportunity was given to the olerks likely to
be adversely affected to represent their case, and, if not, why
not; (2) what steps do Government propose to take to stop-
such favouritism as between an Indian and statutory Indian
in future; if not, why not?

GRANT TO THEIR STAFF BY THE GREAT INDIAN PENINSULA RATLWAY OF
FREE RAILWAY PASSES TO THE SUBURBS,

816. *Mr. Jamnadags M. Mehta: (a) Will Government be pleased to-
state whether it is a fact that the Bombay. Barcda sand Central India
Railway grant one residential free pass to their staff in Bombay?

(b) If the answer to (a) is in the affirmative, will Government be
pleased to state whether the Agent, Great Indian Peninsula Rdilway grants
a similar concession to the staff of that Railway with a view to encourage
living in the suburbs: if not, why not?

Mr. A. A, L. Parsons: I would refer the Honourable Member to the
reply which I gave to Mr. Josai’s starred question No. 177 on the 10th of
February, 1928,

4 For answer to this question, ree answer to question No. T86.
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AMOUNT OF MONEY ORDERS SENT FROM BURMA To INDIA IN CERTAIN
YEARS.

817. *Mr, W. 8. Lamb: What sums have Leen remittcd by money
order from Burma to India during each of the last 8 years?

Mr, H. A, Bams: Sir, with your permission 1 propose to answer Nos.
817 and 818 together.

As money order issue journals are preserved for 18 months only, figures
for money orders for n period of three years cannot be furnished. I have
telegraphed for statistics for 18 monthe, and, as soon as they are received,
they will be furnished to the Honourable Member.

Mr. W. 8, Lamb: Will the Honourable Member undertake that when
the information is received, he will place it on the table of the House, and
that, when he does so, Nyaunghla is properly spelled? (Laughter.)

Mr. H. A. Bams: I will place the figures on the table, and, if the
Honourable Member will tell me how to spell the word in question I shall
be glad to correet it. (Laughter.)

Mr, Sarabhal Nemchand Haji: When Government are making inquiries
with regard to the amounts sent from Burma to India, will they simultane.

ously make arrangements to find out the sums of money sent from Burma
to the United Kingdom?

AMOUNT REMITTED BY MONEY ORDER FROM COBRTAIN Towns IN UPPER
BURMA INX CERTATN YEARS,

$818. *Mr, W .8. Lamb: What amounts have heen remitted by money
order from the Post Officer at:

Yenangyoung
Myaunghla
Chauk

in Upper Burma, during each of the last 8 years?

RULES FOR THE RECBUITMENT OF ANGLO-INDIAN, INDIAN AND EUROPEAN
APPRENTIOES AT THE KHARAGPUR RAILWAY WORKSHOPS,

819, *Mr, 8.'0. Mitra: (a) Is there any distinction at Kharagpur
Railway Workshops between Indian, Anglo-Indian, and European appren-
tices of ‘“Grade A’' in (i) training and (ii) allowances? If so, what is
that distinction, and what is the principle of that distinetion, if anv,
besides birth and colour?

(b) Will Government be pleased to place on the table the rules for
the recruitment of (i) Indian, (ii) Anglo-Indian and European appren-

tices, respectively, in ‘‘Grade A’’ of the Kharagpur Railway Work-
shops?

Mr. A. A, L. Parsons: With your permission, 8ir, I propose to' reply to
question Nos. 819 to 825 together.

Inquiry is being made from the Agent, Bengal Nagpur Railway, and
the information will be communicated to the Honourable Member when
received.

+ For answer to this question, ss¢ anawer to question No. 817.
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NUMBER OF INDIAN, ANGLO-INDIAN AND EVROPEAN APPRENTICES AT THE
KHARAGPUR RATLWAY WORKSROPS. '

t820. *Mr. 8. 0. Mitra: Will Government please furnish a statement,
showing the number of apprentices, ‘‘Grade A’’, at the Kharagpur Rail-
way Workshops, (i) Indian, (ii) Anglo-Indian, and (iii) European, recruited
and discharged after retaining them for a year or more, the period of their
retention in each case, and those qualified, and provided for in the Bengal
Nugpur Railway Workshops during the last ten years, with the character
of provisions, and amount of pay in each case?

RULES FOR THE APPOINTMENT OF APPRENTICES AT THE KHARAGPUR RaIL-
wAY WORKSHOPS.

1821. *Mr. 8. 0. Mitra: (a) Is it o fact that, under the rules, the ** A
Grade’’ apprentices at the Kharagpur Railway Workshops are kept on pro-
bation for a period of six months at the outset, and after that they are
confirmed? If so, have the Railway authorities kept before and are they
still keeping, several such Indian apprentices bayond thig stipulated pariod
and have not yet confirmed them? v c '

(b) Tf the reply to the aktove is in the affirmative, are tha Government
prepared to inquire the reasons for such irregularities?

NUMBER oF ““ A GRADE "’ APPRENTIOES CCONFIRMED DURING THE LAST FIVE
YEeARS TN TOE BENGAL NAGPUR RaiLwaY WORKSHOPS.

1822, *Mr. 8. C. Mitra: Will the Government be pleased to state how
many Indian ‘‘A Grade’’ apprentices have been confirmed during the last
five years in the Bengal Nagpur Railway Workshops at Kharagpur?

NUMBER OF INDIANS RECRUITED FROM THE KHARAGPUR RamLway WOREK-
SHOPS AT PRESENT UNDER TRAINING IN INDIA.

1828. *Mr. 8. 0. Mitra: Is it a fact that Indian apprentices, ‘‘Grade A",
are mostly recruited at the Kharagpur Railway Workshope for training in
the Carriage Department? How many of such apprentices, who have been
recruited during the last two years, are under training in the Carriage and
Loco. Departments, respectively, and what were the dates of their recruit-
ment, and their age at the time they were started?

PrOVISION 0F A HoSTEL TOR INDIAN APPRENTIOES OF THE KHARAGPUR
Ramwway WoRESHOPS,

1824. *Mr, 8. O. Mitra: (a) Is it a fact that several Indian apprentices
_ of the Kharagpur Railway Workshops had to leave their apprenticeship
for want of boarding and lodging?

(b) Will Government be pleased tn state whether there is an Appren.
tices Home or Hostel for the Indian '*A Grade'’ apprentices at Kharagpur
like that for' Anglo-Indian and European apprentices there? If not, why
not?

t Fora.t_lawar to this quesfi;ﬁ, see answer to .ﬁuution No. 819
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PRAOIICAL TRAIN/NG 0F INDIAN ““ A GRADE "' APPRENTICES A7 THE
KHBARAGPUR RAlLwAY WORKSHOPS,

1825, *Mr. 8. 0. Mitra: 1s it u fact that there is no Instructor at the
Kharagpur Railway Workshops to instruct the Indian ‘‘A—Grade’’ appren-
tices in learning their practical shop work? <Will Government please state
what is the arrangement for their practieal training?

MEMOQRIAL FROM THE STAFf OF THE DIREOTOR GENERAL OF POSTS AND
TELEGRAPHS r¢ SELECOTION OF STAFF FOR THE SiMLA CaAMP OFFICE,

826. *Mr. 8, 0. Mitra: (a) Is it o fact ‘that the staff of the Office of the
Director Gieneral of Posts and Telegraphs submitted a representation to the
Director General, stating their grievances in respect of the selection of staft
for the Simla Cump Office of the Director? Will Government be pleased to
state what steps tho Director General has taken to remedy their grievance ?

(b) Will Government’ be pleased to state why the staff, who are selected
for the Simla Office, get the Simla Allowance while in Dolhi? Why is it not
possible to allow some allowance to those who are left behind, by intro-
-ducing consolidated pay for all as is in force in the Secretariat?

Mr. H. A, 8ams: (a) Yes, The petition was to the effect that the
staff required by the Director General’'s Camp Office in Bimla for 1928
should be selected in turn. As many of the clerks had already completed
their arrangements for 1928, the petition was not agcepted. I may add
that, for the 1929 Session, the Director General proposes to take to Simla
a clerical staff comprising & few stenographers and typists.

(b) The answer to the first part is that the Simla Allowance Code per-
mite the concession of the Simla Allowance to men belonging to the migra-
tory portion of the Director General's Office throughout the year. The
answer to the second part is that it is unnecessary to change the scales of
pav for the majority of the staff of the Director General's Office, who do

mnot go to Bimla, because a fow get, and still fewer will get, the Simle
Allowance.

UNsYSTEMATIC RECORDING OF PAPERS 1IN THE OFFICE OF THE DIRECTOR
GENERAL oF PosTS AND TELEGRAPHS.

827. *Mr, 8. 0. Mitra: (a) Will Government be pleased to state how
many times the office of the Director General of Posts and Telegraphs has
'been reorganised since the appointment of the Booth Committee ?

(b) Is it a fact that, owing to these reorganisations, the records of the
clfice have been in a confused condition?

(c) What sort of recording of papers is in existence in the Becretariat
Department? Why cannot the same be introduced in the Director’s Office?

(d) Is it a foet that owing to the absence of any arrangement for the
preparation of a consolidated index system, the clerks of the Office have to
grope in the dark for previous papers? 1f so, what steps do Government
‘wropose to take to remedy the defeot?

Mr. H. A. Bams: (¢) There has been only one considerable reorganira-

“tion; other so-called reorganisations were relativelv minor changes in- the
-office arrangements.

+ For anawer to this question, see answer to qqaﬂioﬂ No. Bil?.

2
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(b) The reply is in the negative.
(¢) The ordinary file system is followed both in the Becretariat and inv
the Office of the Director General, with only minor differences in procedure.

(d) Occasional difficulty occurs, but an index system slready exists and
is being improved

REDUCTION OF STAFF OF THE OFFICE OF THE DIRECTOR GENERAL OF PoSTS
AND TELEGRAPHS,

- 828, *Mr. 8. 0. Mitra: (a) Is it a fact that Rai Bahadur J. P. Ganguli
proposed o reduction of the staff of the Office of the Director General of
FPosts and Telegruphs? 1f so, what is the present operative strength of that

Office, und what should it be according to Rai Bahadur J. P. Ganguli's
ealeulations ?

(b) Is it a fact that Rai Bahadur J. P. Ganguli's recommendation is:
based on the time-test in force in the Post Office? If gso, who asked him to
apply the Post Office time-test in an administrative office like that of the
Office of the Director General of Posts and Telegraphs?

(0) Area Government prepared to fix the staff of any other office in their
control according to the time-test prescribed by Rai Bahadur J. P. Ganguli?
1€ not, why not?

The Honourable Sir Bhupendra Nath Mitra: The Honoursble Member's:

attention is invited in this connection to the reply given yesterday to his
starred question No. 750.

INDRERTRDNESS OoF MR. 8. C. BANERJI, A TEMPORARY ASSISTANT AUDIT
OFFICER OF THE INDIAN STORES DEPARTMENT.

829. *Mr. B. P. Naidu: («) Is it a faclt that Mr, 8. C. Banerji, a tem-
porary Assistant Audit Officer of the Indian Stores Department, is heavily
involved, and has incurred heavy debts and liabilities? Is it o fact that he

has to dea! with contractors who have to approach the Indian Stores De-
partment?

(b) Will Government be plessed to state how many orders for attach-
ment of pay from ecivil courts were ivsued against Mr. 8. C, Banerji, and
recoived in the Audit Office, during the years 1924—287?

(c) Will Government be pleased to state their polioy of retaining heavily
indebted men in service who have to come in contact with contractors?

The Honourable Sir George Schuster: (a) As regards the first portion,
the Government are informed that this is not a fact. The reply to the
recond portion iz that Mr. Banerji's duties include the payment of con-
tractors’ claims, by cheques rent through the post, after they have beem
passed by other officers of Government.

(b) The only information which Government have in regard to this is
that an attachment order appears to have been received in the Audit
Office either in 1925 or 1926. The matter was, however, settled privately,
and nothing was deducted from Mr. Banerji’s pay towards this order.

(¢) 1 would refer the Honcurable Member to rule 18 of the Government
Servants’ Conduct Rules.



SHORT NOTICE QUESTION AND ANSWER.

‘Mr. R. K, Shanmukham Ohetty: With your permission, Bir, I want
o ask the following short notice question of the Honourable the Finance
Member, I, Is it o fact that the increase in the Imperial Bank rate from
'7.per cent, to 8 per cent. was effected solely at the instance of the Govern-
ment, and that the Managing Governors of the Bank were strongly
epposed to the increase?

IL. Ix it n fact that, with the cash balance of the Bank at about the
present level, the Fmperial Bank of India has been, in previous years, able
te negotinte peuk months of the busy season with the bank rate at only 7
per cont.?

III. Is it o fact that trade conditions are now unususlly poor, snd that
fhere has not been a strong demand for finance?

1V. Is the present incresse in the bank rate due to the requirements
of the money market, or is it due to the need for the maintenance of the
exchange?

The Honourable SBir George Schuster: 1. On the 18th of February last,
fhe Government of India intimnted to the Imperinl Bank that the rate of
‘interest on loans taken by the Bank from the Government would, until
Ffurther notice, be 8 per cent. As the result of this action by the Govern-
went, the Imperinl Bunk raised its own rate.

As regards the second part of the question, I do not think it would be
proper for me to divulge at any time the nature or discussions which take
place between the Government and the Managing Governors of the Bank.
Tn the present case, I can inform the Honourable Member that the action
taken by the Government was taken after very full and careful consider-
:aation, that 1 was convinced and still am convinced that it was the right
-action in the public interest, and that T accept entire responsibility for it.

IT. Tt is a fact that, in the last four busy seasons, the Bank rate has
mot been above 7 per cent. In 1924 it rose as high as 9 per cent,, and in
each of the vears 1922 and 1928, it rose to 8 per cent.. The cash balance
of the Imperial Bank was, in some of the seasons when the rate did not
go above 7 per cent., nt about the present level. The cash position of the
Imperial Bank, however, is not the only material factor. It is also neces-
8ary to take into account the extent to which the Government.have expand-
ed currency under the provisions of Section 20 of the Indian Paper
Currency Act; for it is by loans from the Government to the Bank under
this Section that the Bank is able to maintain its cash ‘position in the
‘busy season. On the present occasion, although the expansion of currency,
under Section 20 of the Paper Currency Aect has not amounted to more
than 9 crores, against A maximum limit of 12 crores, the Government has,
in effect, expanded currency in other ways, namely, to the extent of one
orore against sterling, one crore against ad hoc securities and 2.4 ecrores
against gold imported from South Africa. The total expansion of currenocy,
during the present busy season, has therefore been 18'4 crores, and this

( 1261 )
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must be taken into account in comparing the present position with that of
previous years.

ITI. Government do not consider that trade conditions are nmow un-
usually poor. It is true that there are bad features, such as the poor
orops in Northern India, and the depression in the Bombay cotton industry,
but the statistics of foreign trade, and the inoresse in railway eamings
show clearly that the trade of the country 8s a whole is expanding. The
strength of the demand for finence is shown by the fact, which I have
already stated, that, since the beginning of the busy season, the currency
has already been expanded by about 18} crores, and the indications are
that further expansion will be necessary in the near future.

IV. It is difficult to answer this question without going to the length
of a full essuy on the subject of Currency and Exchange, The conditions
of the money market and the maintenance of the equilibrium of exchange
are closely connected. The action taken by the Government was taken
in its capacity as Chief Currency Authority—a responsibility belonging in
most other countries to a Central Bank. It is only natural that, in this
capacity, the Government should take steps to see that money rates in
India are so adjusted as to avoid a depletion of their gold and sterling

reserves. The main factors in the situation, on the strength of which the
Government took their decision, were as follows:

(a) The decision of the Bank of England to raise their rate from 43
per cent. to 5} per cent., a. course which was forced on the
Bank of England by the high rates prevailing in the United
States, and the consequent export of gold from England to
the United States. The circumstances in which this rise in.
the English Bank rate took place indicated that there was
likely to be a period of high money rates in the big financial
centres of the world. This may be deseribed as the imme-
diate cause for the action by the Government of India, and
it must be remembered, when comparing the present 8§ per
cent. rate with the maximum rate of 7 per cemt. prevalent
in the last two vears, that the Bank of Fngland rate, since
March, 1927, had been steady at 43 per cent. Our policy
could not be unaffected by the sudden rise to 53 per cent.,
for it is impossible to irolate policy in India from financial
conditions in the outside world.

(b) While this special factor operated as an immediate cause, local
conditions were such as to create a predisposition for making
such a cause operative. In the height of the busy season,
exchange was weak, the banks were borrowing heavily instead
of placing themselves in funds by selling exehange, stocks of
cotton were accumulating in Bombay, and, generally spesk-
ing, the indications were that, in order to maintain _t.he-
equilibrium of exchange and to ensure that Indian prices-
moved pari passu with gold prices, it was necesssry to raise
the level of the money rates in India, If the implication of
this question is that there is anything aebnormel in such
action, or that it indicates an artificial control which is not
exercised by the Currency Authorities in other countries, I
wikh to sayv most emphatically that any such implication is
incorrect.
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‘Mr. R. K, Shafimukham Ohetty: Is it o fact that, in the week pre-
vious to the rise in the Bank of England rate to 5} per cemt., Govern-
ment announced that they would accept sterling tenders at 1/6d.
instead of 1/6y5 as was previously the case, and, if so, was it in anticipa-.
tion of a rise In the Bank of England rate?

The Honourable Sir George Schuster: I do not think the Honourable
Member has got his dates quite correct. Thera were two reductions of
the Government’s buying rate. The first reduction was when they
accepted tenders at 1 /Sf,‘—, which, according to my recollection, was
n fortnight before the rise in the bank rate, end in the previous week
they accepted tenders at 1/6d. That action was not taken in any know-
ledge or anticipation of a rise in the bank rate. The Government, in
{uking thut action, were, as a matter of fact, actuated by a desire to
uneet the needs of the money market, and not to hold out for unreason-
+ble rates of exchange.

Mr. R. K. S8hanmukham Chetty: Is it a fact that, before (3overnmeni
snnounced that the Imperial Bank of India will huve to pay 8 per cent.
on the emergency currency, the Bank had borrowed 4 crores of rupees
wt 6 per cent. and 5 crores at 7 per cent., and the Government said
that the bunk would have to pay B8 per cent., even on these 9 crores
that had been previously borrowed, and, if so, is it the usual practice
to charge the higher rate of imterest on previous borrowings also?

The Honourable Bir George Schuster: As far as 1 know, the facts, as
stated by the Honoarable Member are correct, und ns far as I know—I
¢hould like to wverify, but I am speaking with ~fair certainty—the
nractice followed on this occarion, exactly coincided with the practice
followed on previous occasions when the Government has raised its own
borrowing rete.

UNSTARRED QUESTIONS AND ANSWERS.

DELAY ™ DELIVERY AT Drrmr or Lerrers rroxm THE KISHANGUNY
Sus-DIvisioN,

258, Maulvi Badi-uz-Zaman: (a) Are Government aware that postal cor-
respondence from Kishangunj Sub-Division (District Purnea), Bihar and
Orissa Provineco, reaches and is delivered nt Delhi on the sixth dav although
one travelling from Kishangunj ty rail reaches Delhi on the third day ordi-
natily ? '

(b) Will Government be plensed to state, after inquiry, the rcasons for
this unusual delay in aervival and delivery?

(0) Do Government propose to take steps to ensure timelv arrival and
delivery of letters here from Kishangunj in future?

Mr. H. A. 8ams: Government have no information. A ecopv of the
question a&nd of the reply ia being sent by me to the Postmaster-General,
Lihar and Origsa, for report. The delay complained of will be remedied.
if practicable,
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INCONVENIENCE CAUSED TO PABSENGERS BY A LAVATORY OUT OF ORDXR,

259. Maulvi Badi-us-Zaman: (a) Are Government prepared to inquire
why the tub of a lavatory of a second class compartment in the 15 Delhi
Express, which left Patna at 22-4 hours (at 10-4 p.M.) was in disorder.
causing great inconvenience and trouble to the passengers occupying the
compartment, inasmuch as water rushed into the compartment from the
lavatory, which made the compartment damyp and dirty, and the passengers
could not avail themselves of the tub as water ran short in it?

(b) Do Government propose to instruct the railway authority concerned
not to allow the recurrence of such things in future?

Mr. A. A L. Peraons: (¢) Government are quite prepared to aceept
the Honourable Member's account of this occurrence.

(b) No. 1t is 1 am afraid, impossible to prevent an occasional’
acoident.

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.
PrESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Bir Bhupendra Nath Mitra (Member for Industries
and Labour): Sir, with your permission, I present the report of the
Select Committee on the Workmen's Compensation (Amendment) Bill.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE,

The Honourable 8ir George Bchuster (Finapce Member): Sir, wit:h
your permission, I present the report of the Select Committee on the Bill
further to amend the Indian Income-tax Act, 1922, for certain purposes.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Mr. President: The President of the Assembly has received the
following communication from the Governor General:

(The Message was received by the Assembly standing.)

“In pursuance of the provisiona of sub-section (3) of aection 674 of the Governmen?
of India Act, 1 hereby direct that the heads of expenditure specified in that sub-
section shall be open to discussion by the Legislative Assembly twhen the budget is
under constderation.

IRWIN,
Governor (Feneral."



THE RAILWAY BUDGET—LIST OF DEMANDSB—contd.

SECOND STAGE -—conid.
Expenditure from Revenue—oontd.
Demanp No. 1—RarmLway Boarp—contd.

Mr. President: The House will now resuma further considcration of
the following motion :

“That a sum not exceeding Rs. 12,61,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1830, in respect of the ‘Railway Board".”

Rates, Freights, Amenities.

Mr. 0. Duralswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): 8ir, T rise to move:

#That the Demand under the head ‘Railway Board' be reduced by Rs. 2,000 (Rates,
Freights, Amenities).”
Mr. Preaident: Ha. that not been disposed of?

Mr, ©O. Duraiswamy Aiyangar: No, Sir. Amenities still remain.
(Laughter.) '

Mr. President: Is that the ouly portion on which the Honourable
Member wishes to speak?

Mr, O. Duraiswamy Aiyangar: If T may be permitted, I will say some-
thing about rates and freights.

Mr. President: That has alrendy been discussed.
Mr. 0. Duraiswamy Alyangar: That related to 8rd class passengers.
Mr. President: But freights were also referred to.

Mr. 0. Duraiswamy Alyangar: I will say a word about policy. If
that is not permitted, I will confine myself to amenities.

Mr. President: Do the latter.

Mr. 0. Duraiswamy Alyangar: I heard some remarks which were either
consciously or unconsciously let slip by Pandit Nilakanths Das yesterday,
and I feel a little hesitation in putting forward before this House my
usual complaint, my hardy annual, as some of the Front Benchers of the
Furopean group will characterise it. I may in turn charncterise the
exploitation of India through the railways as a hardy annual on their part.
(Mr. Jamnadas M. Mehta: “Hardy Dailies’’.)

_ Tt is not without considerable bashfulpess. nay even a sense of humilia-
tion, thav I rise to put before this House what my friend Pandit Nilakantha

(11266 )
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Das called “‘trivislities’’. Pandit Nilakantha Das thought that the policy
of stores purchuse ought to occupy the whole House and the question.
of amenities, inconveniences such as those which passengers at Howrah
suffer, must all be left behind to be taken up by the Swaraj Government.
1 do not asgree with him on that point, unlesg he tells me that he will
be conteut if he is put in & cottage in Delhi on a daily allowance of one
rupee and Government promises to purchase all stores in this country. Then
1 will let aione the grievances of third class passengers to await the Swaraj
Uovernment. No doubt, standing as my countrymen do this day on the
high and justifiable pedestal of demanding independence for this country,
or at the very least dominion status. it is no dolibt humiliating for one
who comes from this Bench to put before the two Honourable Members
coming from across the kala pani, a distance of 6,000 miles, a request for
triviulities which they have raised to the dignity of amenities, which in
practice they consider an euphemism for bakhshis to third class pas-
sengers!  Btill 1 take this opportunity of pressing this hardy annua] before
those two Honourabhle Members seated there (pointing to the Official
Benches), so that they may not let loose this last opportunity for thom
to gain the good-will of the railway passengers before they have to: leave
the status which they now possess.

Sir, clten we are tald that they are the trustees for us, and I have
been secing nothing but breaches of trust day after day. We are often
told they are our yuardians, and that pre-supposes that we are all orphans
What 1 ocnsider theru to be is nothing but interlopers, having the aceident
of handling crores of our money, despatching ninety per cent. of it back
to their own country, and when we stand knocking at their door for the
benefit of a few travellers, they condescend to say, ‘‘Yes, it wil]l have our
consideration.”’

At any rate it is my duty, as I have already said, to bring before
Honourable Members what I call demands and what they osll amenities
for the daily passenger travelling public.

8ir, I will come back to the low level. There .is & junotion called
Gudur, which connects the Madras-Waltsir tesin and the Villapurem-
Gudur train. (An Homourable Member: '‘What is that Gudur?’) At
any rate we have to pass through it if we go from Madras to Calcutta,
and you should not be surprised at the name. At that junction there
are 3ix up-irains and five down-trains running daily and the platform is
8o low thay everv passenger has to get up and down the two steps of
the footboards to get into his compartment. The mail comes there aé
ubout 21-47 and leaves at 21-50, stopping there barely 8 minutes, and at
night when the station is not lighted, as you find in other bigger stations,
we find that everv passenger has to get up two steps in order to find
whether there is accommodation in a patticular compertment, and by
the time he doer this twice or thrice, the train is off.

My, K. Ahmed (Raishahi Division: Muhammadan Rural): But why
should the Swarajista travel by that train at all? Wouldn’t they prefer
bullack cnrts instead ?
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Mr. 0. Duraiswamy Aiyangar: But my simple request to the railway
authoritics has been to raise the platform to the level of the compart-
ments. 1 raised it by way of questions, (Laughter), I mean I raised
questions on the 8rd February, 1927, on the floor .of this House:

“(a) Are Government aware that Gudur Junction is crowded with passenger traffic
for all the trains!?

(b) Are Glovernment aware of the inconvenience felt by the passengers in getting
into the trains on account of the low platform!?

(c) Have Glovernment any idea of remodelling this station, at least to the extent
of raé:in tha' Pla.tform to the level of the compartments in the traina? If so, when will
this one?”

Mr. Parsong then answered me "

“(lovernment have no information, but the suggestion contsined in the Honourable:
Member's question will be conveyed to the Agent, Madras and Southern Mahratta
Railway."

This wue on the 8rd February, 1927, and we are now in February, 1929.
1 believe the Governmaent correspondence ig not carried on by bullock carts
but is carried by the railway mail service. The Honourable Member must
have had some information long ago, but till this day the matter has
not been remedicd. Yet I find there is a provision in the budget for
4 lakhs of rupees for raising platforms. I do not know whether Mr, Parsons
will tell me whether this matter of raising the platform at Gudur is
included in those four lakhs, or whether we will have to wait for another
nllotment next year.

The next matter that I wish to place before the House is in connection
with similar stations like Arkonam, Jolarpet und Guntakal, all junctions.
We have got a number of long platforms there and still the railway com-
panies have constructed most harassing overbridges, and when g train
reaches there, if the passengers want to catch another train, we find that
they are obliged to go through the whole ordeal of getting over the over-
bridges sni coming down three or four platforms off, when the other side
of the platform, on which the train waits to receive the passengers, is
wll vacant. I ask why this ordinary convenience should not be attended
to by the railway authorities. 1 am not proposing any additional expendi-
ture, it is the heart that has to be allotted.

Next, Sir, there are some junctions where several iraing wait, with
opposite destinations, On the same platform you have ‘got two iraims,
one going in one direction and the other going in the opposite direction.
When ignorant passengers go there to catch any one of these trains,
they have absolutely no guidance on these platforms. 1 esk the railway
administration to make arrungements lor giving sthem proper guidance.
This is no doubt a very very trivial matter in this country, but in England
when a porter took away a passenger from e railway train, although
he was in the corract train, with the oconsequence that he missed his
train for which he wuas bound, on that ground a suit was brought and
the Court decreed his suit. I will give my Honourable friend a reference
to that case: it is Bailey versus the Manchester Railway Company.

Another inconvenience that is ordinarily felt by passenrers is in the
matier of checking tickets and luggage. At one station, say, n passenger—
a lady—with a child leaves the station after her tickets nre checked and"



1268 LEGISLATIVE ASSEMBLY. (261 Fis. 1929

[Mr. C. Duraiswamy Aiyangar. ]

-theru the ohild is let off free without a ticket, as being under three years
ol @ge. At the next station where she alights, she is taken hold of and
Lurassed on the ground that she did not take a ticket for her child.
Well, Sir, i have never known s child growing by yeurs within a few
bours of travel. 1lf the child was an infant below three years of age at
the starting station, 1 do not believe thet, within the few hours that ib
takes to reach the destination, the child msy have grown to over thres
 Mears 80 as to require & ticket for it. How can the poor woman produce
the birth certificute or evidence of age at the station? 1 therefore say
-that, if ut the starting station, a child is declarvd to be below three years
by the ticket examiner and consequently not requiring u ticket, then
there ouglit to be no further harassment to the passenger at the place of
-destination.  The same thing applies to checking of luggage. Once my
Honouruble friend Mr. Sesha Ayysngar had to travel with his luggage
-trom the Madrag Central Station to the Victoria Terminus, Bombay, and
-he had all bis luggage weighed at Madras und puid the required charges.
When alighting at the Bombay Vietorin Terminus, they said that the
luggnge ought to be reweighed. @My Honourable friend produced the
luggage receipt but they said: ‘‘The railway servants at the Madras
Central Btation are dishonest (Laughter), and consequently the luggage
«ought to be reweighed””.  Perhaps they know each other very well.
We ghall have no quarrel with them, but the trouble is only with the
poor passenger. The railway authorities at the Central Station are a
mirror to the railway authorities at the Viectoria Terminus and vice versa,
but what about the poor passenger who is put to trouble? Perhapg the
luggnge exsminer came to know that he was an M. L. A. and so he was
“let off without having his luggage reweighed. Bui supposing he was
‘mot an M, L. A., what would become of a passenger in his position?
Let us take an extreme case in favour of the railway authorities. Sup-
pusing u passenger starts with particular luggage, and on the roadside he
happens to purchase some vessels or something and thereby adds to his
'luggage, supposing at the terminal station, he is asked to pay for the
‘article which he purchased at the roadside station! from the starting
-station, s it justifiable, on the part of the mailway authorities, to pénalise
that passenger like thnt? Bupposing he parts with some of his luggage
on the way before roaching his destination, do the railway authorities
give him sny reduetion? In either case the rule should be the same.
"They should make a rule that if luggage is checked at the starting station
and na proper receipt obtained therefor, then there ought to be no further
“trouble for passcngers. This of course is nnother trivialitv.

Tt ix n well known faot, Sir, that in the third class waiting rooms, the
“passengers are huddled *together and they are made to lie down all the
night in the dust. On a former occasion, when my Honourable friend
"Mr. Joshi raised this question here, I think, 8ir Abdul Qaiyum asked, and
probably the Honournble the Commerce Member nodded assent, whether
the third class pnssengers use henches in their houses. 8ir, our houses
are small cnough and thev are kept clean enough not to require any
“benches to sleep upon. On the other hand in railway sheds where numerous
passengers pass, the whole floor is dusty and may probably contain
infectious germs too, Are you justified in saying that if they ask for
tbenches in third class waiting sheds, they will get benches only if they
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begin to use beuches in their own houses? 8ir, these are but ordinary
amenities due to the third class passengers,

The latrines at the railway stations ought also to be senitary and’
comfortable for third class passengers. You may call them ‘‘native men”’
and ‘‘native women’’, but sanitation and health must be equally precious:
to them; they must be provided with the same latrine arrangements on
the same sanitary basis as you provide for ‘‘European gentlemen'' and’
"European ladies’’. 1 do not claim that my brothers and sisters are-

not “‘men and women'’. They are men, others may not be; they nare
women, others may not be, )

8ir Victor Bassoon (Bombay Millowners’ Association: Indian Com-
merce): Then what are the others?

Mr. 0. Duraiswamy Alyangar: Yours are modified men and women;
ours are men and women, pure and simple. I ask that these third class.
passengers should be provided with clean and sanitary arrangements at
evory railway station. This is also one of the things which my Honour-
able friend Mr. Joshi used to urge in this House.

Then, bir, I ask that there ought to be uniformity of rates for pas.
sengers, whether they travel by mail or ordinary trains. You should nut.
muoke apy distinction in fares. 1 omnly want to mention a few words
wbout thix subject, because it might have been more appropriately mention-
ed under the head railway fares. As in the case of highet class passengers,
namely, first and second class passengers, there should be uniformity of:
rates even in the case of third class passengers, unless you subrnit to the
eomplaint of the first and second class passengers, that the third class.
passengers, by being allowed to travel in the mail, add to the weight
of the traii or inconvenience the higher class passengers. There ought
to be no distinction between mail rates and ordinary rates, even in the-
case of third class passengers. Bometimes they are put to a lot of in-
wvonvenience on this account. It is caused in this manner. 1 know of
cases in which tickets ure taken from Renigunta to Madras. They travel
in an ordinary train up to Arkonam, where they have to change to an
Fixpress. When they reach Madras, the railway authorities say that they
travelled nearly half the distance in an Express train and so they collect
excess fure with penalty from Arkonam station. I ask that this incon-
venience thould be put an end to. Besides uniformity of rates over all
the railways in this country must also be a matter which must be intro-
duced by way of reform; and that is a suggestion which thg Incheapc
Committee also made, that is that uniformity of rates is a great con.
venicnee even for the railway companiss in the matter of accounting and
it will nlso be a great benefit to the passengers,

In the matter of Indian refreshment rooms, I am sorry to say thau
1 have to bring to the notico of Honourable Members that, after they
have been taken under the company management, the economy praoctised
is such that the preparations are hardly sufficient for the cooks and
managers in the refreshment rooms. When the trains arrive, most of
the passengers are denied any refreshment in the refreshment rooms.
That is also a matter which must be attended to. bocause under the head
*‘amenities’’ in the railway administration, you have been prominently
mentioning even the cost of a dozen buckets purchased for supplying
drinking water ags a great amenity rendered for third rlass passengers.
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I may add to it that this is more important than that, and the third
class pussengers ought to be provided with these things.

Now, Bir, with reference to- rolling stock on railways, I put it also
under the head '‘amenities’’. The rolling stocks that are used on the
Mudras and Southern Mahratta Railway, metre gauge, 1 know, wure so
-shabby, so rickety, that it is hardly comfortable for any passenger to travel
from owe station to another, even to the next station. 1f a passenger,
let ug say of the higher clasaes—--ﬁrat, or second class—has room enough
t. lie down on a berth, there is no guarantee that, before he reaches the
next station he will be on his bertb. (Laughter). He will find himself
on the floor. But in the case of third class pussengers, this difficulty
-does not crdinarily arise because they are so huddled in these compar.
ments, that one presses against the other and there is no room for shaking
thin way or that way. That is the sort of overcrowding in third class
carringes, Agsin, Sir, all the waste carriages in other railways are all
put in my section; i.e., the Villupuram.Gudur and the Pakala-
Dharmavaram  section. And to travel there 18 mot very easy.
The distance is sbout 140 miles from Pakala to Dharmavaram,
and it taker about 14 hours to travel that distance. If n mnan sits in the
railway corriage at 6 a.M., he reaches his destination of 140 miles ay 19-40
or 20-40, T do not exactly remember which, but he takes about 14 hours.
For 14 long hours to sit in a rickety carriage like that is not a joke,
though it may be inapprecinble to those who travel in saloons. But,
Bir, there it one thing I have come to bargain for. If you are not able
to put better carriages—I refer to those Honournhle Members (Honourable
Members on the Official Benches),——if you are not prepared to have
better carriages and rolling stock, I would ask you to enter
into a bargain with me for reducing the fures on those lincs. Why
should & men travelling in the Punjab Mail or the. Madras-Bombay Mail
‘pay the same rate of fare for a first class or a second class or a third
class berth as the man who is huddled in these ricketv carriages, with no
‘lights and no comforts—fang are out of the question unless he brings
‘thoin from his own house, and that he has never claimed. Sir, T remember
a case in England—I forget exactly which—where a first class passenger
found that there was no water in the closet, and he asked for a refund
yro rata on his fare

8ir Viotor Sassoon: Whlch England?

MY, O. Duralswamy Alyangar: We have got only one Ingland. Sir I
ray it is hardly equitable that we should charge the same high rates for all
the sections, and at the same time give nbsolutely no convenience to the
third class passengers in certain sections. If you will permit me, Sir, T
shall bring in the question of accidents under this, or I shall wait till
Damand No. 2 is reached, where T hope I will have an opportunity. (After
a pause.) If there is any objection, Bir, I shall not press it.

Sir, T put accidents as the first and foremost among amenities
(Laughter)—existence or safety of life first and comforts next. Safety is
the foremost amenity. T gave the other day some figures to my Honour-
able friend Mr. Parsons about the accidents that have been arising in this
vountry, and I said that we rre progressing. In the year 1917-18, there
“were 268 passengers killed ; in 1927-28 there were 887 passengers killed.
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‘M, President: That js progressive amenities !

‘Mr. 0. Duraiswamy Alyangar: Yes, Sir, progressing. My Honourable
friend Mr. Parsons (Mr. Pursons wzs now seen leaving the Assembly
Chamber) will please remain here a minute more.  Mr. Parsons sent me
a chit working certain percentages, to which 1, in the ordinary course, was
mot accustomed. He tells me that in regard to the passengers ki'led, no
«doubt their number is right, but that the percentage of increase is only
44'7 and he says thut pussenger train traffic has increased by 79°2 per cent.
His complaint evidently is that the proper ratio has not been reached in
respect of passengers killed! 1 have always been aceustomed to hear of
the working of ratios, but I have never heard from any railway company
‘yet about mortality retios.  Mr. Parsons puts into my hand this new
method of oalculating ratios on the railways; but I am really wondering
whether the  British railway administration in this ° country has
been taking up leaf fromr any other country, or whether the
originality of it has to be all allocated to the British Indian administration.
For that purpose, I compared the figures in Great Britain. In 1922,
the number of persons killed was 402, in 1926, the number of passengers
killed was only 874—that is, there wus a decrease. There was no working
ratio there. In America, in 1880, the number of passengers killed was
286, in 1922, the number killed was only 200; and the passenger traffic
there increased by 200 per cent., and the goods traffic by 347 per cent.
Where is the morta'ity ratio adopted in America? Is this a ratio inven-
ted only for this country to reduce population? (Laughter.) I cannot
understand. Sir, in Great Britain, railways run every_whg-e. even
through congested areas; but 88,000 or 80,000 miles of railways run in
this country. over a very wide area.  Bir, the luckiest feature about rail-
way administration in this country is that people do not mind whether
passengers or cattle are killed. I wanted to say that, for an area of
‘89,000 square miles in Great Britain, there is equally a good number of
miles of railways rumning, i.e., about 25,000. And there we find a decrease
in accidents in congested areas.

An Honourable Member: Have you travelled there?

Mr. 0. Duraiswamy Alyangar: I have never travelled there; if you
have, you may mention it to me, whether it is not so. In India, there
are 1,805,000 square miles, in which are 89,000 miles of railway route,
mostly through jungles, not through congested areas.  If you find a station
of a certain denomination on the railway lmne, you can take it only as a
signboard for a town of that denomination somewhere three or four miles
off. And yet we are told that, on account of the increase in the mileage of
roi'way lines, we must necessarily have an inorease in the ratio of the
mortality also. 8ir, I am unable to subscribe to that proposition. In the
matter of accidents, there were 410 collisions, 4,926 derailments, 6,258
failures of engines and rolling stock, 470 failures of permanent way, 245
fires, and other causes, 10,648. Of these, certainly the very costly es-
tablishment borne on the Engineering Department has to account for nearly
7,000 accidents; and still we are told that we are- maintaming experts in
the riailway ndaministration, for which posts Indisns are nov competent.

Then, Bir, we have got 9,684 cases of trains running over cattle. At
lonst that number of cattle must have been killed, if not more, and often
the railways kill four or five animals at one stroke. ~ Now, all ‘these
‘things pass away unnoticed in this country, because the people of thiz
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country, are very docilee In England, in the c¢ase of the
Dublin Railway Company wversus Slattery, a husband was run over
because no whistle was given by the raillway train. Three witnesses
stated that no whistlo was heard, and ten witnesses wers put forward by
the railwny company to suy that the whistle was heard. In spite of that,
the jury there returned a verdiet for payment of damages to the plaintiff
and against the railway company. We do not go to Court like that.
T'here was the case of Smith versus the South Eastern Railway
Company. In that case they did not give the proper signa! and
&« man was crushed and his widow got considerable damages. But what
i8 the situation in my country? I know of one case actually where, on
aooount of the megligence of the gate-keeper at a level crossing a bullock
oart passed along the railway line and was smashed by a moving train.
The carter took to his heels, lest he should be taken to task for having
brought about the accident, and the Railway Company made a claim for
damages done to their engine. Up to this day, the ownership of the cart
has not been discovered. This is your good luck, and this is the kind of
situstion we find in this country, which encourages accidents and cnsual-
ties to men and catile. Sir, I ask you to consider whot damages vow
would be aslled upon to pay if every man in this country ventured to put
forth his rights, as they do in your country. Therefore I ask, simply
because these people do not know their rights, do not exercise their rights,
do not even care to consult people like me. . .

8ir Wetor Sassoon: Should lawyers advertise?

Mr. O. Duraiswamy Aiyangar: I ask that you should not on that ac-
count a'low these accidents to proceed without taking considerable care,
in order to bring about a veduction in the number of such accidents. Your
establishment of inspectors is & farce. If you cannot pre-
vent accidents like these, I say it is absolutely unjustifiable to say
that you ‘are maintaining railway inspectors today by a statutory provision
which is not compulsory but only permissive.  You retain these inspectors
principally for the purpose of avoiding nccidents, but on the other hand
what they do is they go there after the accident. At any rate, even when
they go after an accident, do they make use of the knowledge they acquire
thus for preventing nnother accident of the same kind? Absolutely not. T
say, Sir, you are therefore taking an unduc advantage of the docility of the
peop'e of this country and you are exercising your own methods of run-
ning your trains absolutely callous to the needs of the country.

12 Noon.

8ir, T do not know whether, after all, any purpose will be served by
my further detaining this House with my speech. (Cries from the Euro-
pean Group: ‘‘Go on!") Absolutely nothing; unless you wish to be pre-
vented from doing some other and possibly more important work. T will
only say this. I would ask my Honourable friend Mr. Parsons to anawer
at loast one short notice question which I gave him, without your permis-.
gion, Bir, this morning. It is this.  What are the dimensions of the
‘wastepaper basket be keeps in his office. into which he pushes all these
Resolutions, amendments, grievances and everything else that we brin
to his notice here after he leaves his seat? :
Mr. H. G. Oocke (Bomba7: Furopean): 8ir; I am very sorry that the
Tfonourable Member has decided t& cut short his speech, because it was:
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weally becoming more and more interesting as it went on, I am sure
hie constituenis will be very much indebted to him for all the points he has
raised, and T would suggest that, in due course, the speech might be
printed so that they might realise what a lot of good work the Honourable
Member is doing in this Housc to better the condition of the travelling
publie, and particularly those in hir part of the world.

"Mr. Q. Duraiswamy Aiyangar: Would you like u few copies of my
-speech foryour constituency ? ‘

Mr. H. @, Oocke: I do not think T want the Honouruble Member's
-gpeech for my coustituency but my own speeches I might consider! Now T
should like to support what the Honourabl: Member said about the ques-
sion of weighment of luggage at destinntion. This ix a very great hard-
ship to all of us, and in the course of the pust vear, in the Bombay Cham-
ber of Commerce, we have had severni enses brought up, where people have
‘been arked to weigh their Juggage at destination and it has been found in
excess, and then they have been charged for the full weight without any
free allowunce. That is the rule where a passenger has not had his
luggage weighed at the starting point.  The cases I have in mind are
those where passengers could not have their luggage weighed ut starting
point,  Either there were no arrungements for expeditious weighing, or the
railway officials did not insist on its being weighed. 1 should like to see
this question of weighment on arrival done away with if possible, becauvee
I think it is rather unfair. The Honourable Member gave a case whers
something had been bought while in transit. Well, if that is going to
happen, if you nre going to buy, say a piece of furniture as you come along,
T guite see the necessity of weighing at destination.  But the ordinary
man sends his heavy Juggage ahead to the station with his bearer and
later brings himself three or four packages for his compartmont.  If, when
‘he arrives at his destination, all his luggoge is to be weighed, including
‘those three or four packages, he suffers a lot of inconvenience.  Incidentally
T think that all Members of this House should be given n certificate of
exemption or a larger free ullowance and be allowed to produce it at the
starting point and should not be subjected to the inconvenience of hav-
ing their luggnge weighed.  After all we come up here for two months—
and to Simla for one month—and one has a lot of inconveniences to put
up with; and T think that M. T.. A.’s might certainly be spared this atro-
¢ity of having their luggage weighed.

Mr, A. A L. Parsons (Financial Commissioner, Railwavs): Who is
to give the certificate?

‘Mr. H. @. Oocke: No doubt the Railway Board can arrange to give a
satisfactory certificate which will be accepted. One might go a  little
further and ask for frece passes to Members, certainly during the session,
one week before and one week after,

Well, Bir, some of the Honoursble Member’'s points were really quite
pathetic. There is the old question of low platforms. 1 sympathise
very much with that; bul obviously it is a matter which cannot be remedi-

_ed at once. We are told four lakhs will be spent this year in raising plat-
forms. T do not expect that sum will raise many platforms, and
probably the Honourable Member will be able to add to the allowance next
year. As regards the question of expenditure gemerally on - thitd class
pastengers’ amenities, T think it amounts to one and a half crores, of which

o
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1 crore and 80 lakhs is to be spent ou new rolling-stock. In view of what
has been spent during the last two or three years, I think it is generally

admitted that conditions have very considerably improved in the lust few
years.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muhsmmad-
an): Bir, I should like to speak just a few words on the subject of amenities
to the travelling public. By amenities I understand those comforts to
which they are entitled, but which arc denied to them. In the forefront
of my complaint, I should like to put the question of the treatment which
is generally meted out to third class passengers. The treatment meted out
is generally very shabby and very uncivil. In this connection, 1 shall read
out to the House, with your permission, Sir, a letter which I received only
yesterday under registered cover from a gentleman whom I don't know.
I shall read out the letter, 8ir, as it is; and Honourable Membars will
understand what sort of treatment is meted out to third class passengers.
Tt runs as follows—TI will read it just as it is:

‘B,

- T most respectfully beg to lay hefore you the following grievances for wvour kind
consideration and proper action

That the passeners travelling in the train lave Lo underpgo such inconvenience and
trouble as words cannot describe it. The poor poor passengers who have got no money
to give the cooly, ticket collector and Station.master must go to jail,

That I am Amin in Bonthal Parganas Settlement. There mi_r) brother Sitaram Pd.
who is mleo Amin became ill. We hoth took leave and reached Deoghar E. I. Rail

station, bought 2 tickets Nos. 1146, 1147, from Deaghar to Muzaffarpore on the 18th-
February at 8 a.M. and got into the train for home. We reached Mokameh Ghat
B. N. W. R. station at E r.M. There we were going to get into steamer while a
railway servant. T cannot ussure. who he was, came and caught hold of my luggage and
waterpot., and asked me to go und show my ticket. Accordingly I made my
brother sit on the jetty and went to show tickel, There the same man came and
told the Ticket Collector ‘He is & cooly; he comes from Calcutta and he is very
wicked.” The .ticket collector took my ticket. I requested him very much to return
my ticket, but he did not comply with my request. I went fo the Btation Master
to complain against the Ticket Coullector, hut the same man again came and told the
Station Master something. The Station Master inguired nothing about it but called
for the whole staff and ordered them to take my luggage forcibly. They all abused
me, pushed me by the neck and were ready to tie me with a rope and confine me
in a room. T was quite helpless there and saw there was no escape. I again began
to request them; they told me ‘Give Re. 10 or go to jail." What could 1 du there?
I gave Rs. 10 and they returned my ticket and I got intn the steamer. T'hat T could
not gel enough time to inform you from that very place as T was in haste and my
brother wus ill and the steamer was about to start.- That. under the circumstances
1 pray that you will be so kind ss to take the earliest step in this matter. Further
T seek your opinion shout it. Whether T should go to the Court or not. [ wm ready
to produce some four wilnesses who saw the occurrence.

That seeing no man like you I have got the courage to approach you in form of
application for your kind doings, and for this I as in duty hound shall ever pray :
HARI PRASAD AMIN, No. 436,

c/n Assistant. Settlement Officer, Circle E,
P. 0. Baraws, Dt. Sonthal Parganas.'t

Yhe letter is dated 21at February, 1929. I am wi—lling .. fngiw.this letter,
in original, to my Honourable friend, Mr. Parsons, if he undertakes to:
make an inquiry and communicate the result to this House. '
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Now, Sir, some of the inconveniences to which the travelling public are
subjected are ag follows, and I shall very briefly enumerate them. One is
: the absence of adequate booking facilities for third class passengers at rail-
‘way stations. This is a subject, Sir, which I have been constantly {rying
to bring to the notice of the Government and Sir Charles Innes once made
my suggestion the subject of u circular which he issued to all the railway
Agents. I made the suggestion that booking offices should be opened one
hour before the urrival of traing at smaller stations; and at important
stations the booking office should be open all the 24 hours, and notices
in the vernacular to that effect should be hung in front of third class
windows, so that passengers inight be able to read them and understand
their rights, I understand this has been dome, but the booking offices
are seldom open for the irsue of tickets at the proper times; and so-far
‘a8 I have been able to ascertain, the causes are two-fold. One is thaf the
booking clerks generally are unwilling to open them early because they are
able to turn ‘“ an honest penny " if there is a rush at the booking
windows . . . . .

8ir Victor SBamsoon: A dishonest penny!

Mr, Gaya Prasad Bingh: I put it euphemistically. Another reasom .is
that there are not & sufficient number of booking clerks at many of the big
important stations. For instance, at Muzaffarpur, Patna Junction, Moghal
*Barai, Allahubad, Cawnpore, Muttra, etc. 1 made inquiries and 1 was told
that the nunber of booking clerks is not adequate to cope with the work
entrusted to them. So I would suggest that an inquiry might be made,
and the number of booking clerks might be increased at stations where they
are necessary, o that the order which has been issued may not remain an
order merely on paper, but should be translated into practice.

The sccond inconvenience to which the third cluss travelling public are
subjected is the overcrowding of trains. Now, | quite realise, Sir, that
some improvement has been effected in this- direction, but there are two
trains to which I should like to make a special reference. There is the 12
Down Express, Benares Cantonment to Howrah which goes via Mokameh
Ghat and 11 Up Express from Howrah. 1 have myself noticed that these
iraing are very much overcrowded—pncked to suffocation—and hundreds
of passengers for the Down train are left at Mokmnch Ghat Station almost
everyday. I put myself in communication with the Agent of the HRast
Indian Railway, and my letter was forwarded to the Chief Operating
Buperintendent. Only the other day T received a reply from him saying
that it was not possible to put on an additional train, but that he was
going to increase the third class accommodation in the cxisting trains.
That is on the Fast Indian Railway. On the Bengal and North Western
Railway also there are main line trainr between Katihar and T.ucknow,
and they are also verv much overcrowded. Something has been done to
lessen overcrowding on the other sections and T thankfully acknowledge
this fact; but so far as the main line trains on the Bengal and North
Western Railway are concerned, they are very much overcrowded. Here
also I put myself in communication with the Agent, Bengal and North
Western Railway, but for some reason or other no improvement has wed
been effected. In this connection, Sir, I should like to ask specifically
of the Railway Member why he does not bring into operation the provi-
sions of the Indian Railways Act. The Indian Railwava Act gives ample

LB
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power to the Government to bring the offending railways to book if they
infringe the provisions of the Railways Act. I ask this question as to why
puits are not instituted for penulty against those ruilways which infringe
the provisions of the Railways Aet and put more passengers into s com-
partment than the number allowed. My Honourable friend Mr. Parsons
replied lust year (hat, if this rule were enforced, many passengers would
be leit out, but the remedy obviously is to prowde more trains; and if
they do not do so, it is the duty of the Railway Board and the Govern-
ment to bring into operation the provisions of those sections of the Indian
Railways Act to bring the railway authorities to a due sense of their
responsibility. .

The next point to which 1 wish to refer is the dirty and insanitary
condition of Jower elass carringes, and want of water in the lavatories of
third and intermediate cluss carringes, especially on the Bengal und North
Western Railway. Tn this matter also I wrote to the Agent, and had a talk
with him with regard to the necessity of providing water in the lavatories
of third and intermediate class carringes, and he replied to me that he is
going to erect-overhead pipes at certain junction stations in order to fill the
carringe tanks with water . . . . .

Mr. President: That is very satisfactory.

Mr. Gaya Prasad Bingh: It is satisfuotory, Sir, but it is. only on paper
yet; it will be, when the scheme har been carried through. 1 hope a little
bit of pressure fromn my friends on the Railway Board will accelerate the
progress of this work.

8ir Victor Sassoon: More work for the new Mernber!

Mr. Gaya Prasad Singh:. Another mutter is udequate supply of cool
drinking water in the hot season. At small stations there is generally only
one paniwalle, and he has to play many parts at the stution. He has
sometimes to ring the starting bell for the train; he has got to look after
other duties; he has got to take the line clear to the engine driver, and
80 he has no time to look after hivx own work, that is, to supply water to
the passengers. 1 suggested that a third class compartment might be
utilised for the purpose of putting into it big earthen ware jars full of fresh,
cool water, and at every stopping station passengers might get water from
the men in charge. About 75 additional water men were provided last year,
and that wns in response to a suggestion which I made to the Agent of
the Bengal and North Western Railway. But I regret to say that the
facilities which were allowed on some trains were not extended to all the
traing running over that system. I hope a more satisfactory arrangement
will be made this vear. The practice of conveying passengers in goods
wagons on the Bengal and North Western Railway in timer of melas, eto..
has now been given up, in response to the pressure exerted here, and I
am glad to note this; but I am told it still continues on some other rail-
ways, Then, Bir, waiting halls and sheds for third clars passengers are
very few and insufffcient and they are also very dirty . . .

Mr. President: There are 110 cuts on this Demand!
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Mr. Gaya Prasad Singh: That is why I am availing myself of this oppor-

tunity of putting before the House some of the grievances of third class
passengers.

Mr. 0. Duralswamy Aiyangar: There is not a single hole made in their
pockets.

Mr. Gaya Prasad Singh: Sir, I will refer briefly to some of the other
grievances of the travelling public. There are no proper lights in trains or
ot the stations, and there is also a paucity of waiting rooms. Pilfering of
goods is n matter which is very serious so far as the Bengal snd North
Western Ruilway is concerned. I am sorry, Sir, to have to bring in the
name of the Bengal and North Woestern Reilway so often, but I regret I
have no other alternative. My place, Muzaffarpur, is noted for litchi fruits.
but it is difficult for us to send these fruits outside, because, when we send
litchis through railway parcels, bricks are sometimes put into the parcels,
and these delicious fruits disappear. (Laughter.)

8ir Victor S8assoon: Send us some.

The Revd. J. 0. Ohatterjee (Nominated: Indian Christians): It is very
indigestible.

Mr. A, A. L, Parsons: - Will the Honourable Member kindly send me a
test case of them?

Mr. Gaya Prasad Singh: I shall be verv glad to send you some litchis,
provided vou assure- their safe delivery.

Then, Sir, the food that is provided to third class pascengers at stations
is very unwholesome. Sometimes the contract is given to people who are
in some way or other connected with the Railway Administration, and no
proper supervision is kept over them to see that the food supplied is
healthy and wholesomne.

The other grievance, which is a serious one, relates to the harassment
to which the third class travelling publie are put by what are called Travel-
ling Ticket Inspeetors. That is the sort of harassment to which my
Honourable friend Mr. Duraiswamy Aiyangar prohably referred and he was
supported by my Honourable friend Mr. Cocke. These Travelling Inspec-
tors travel in trains. and at ahinost every station, they harass the thivd
class {ravelling public, asking them not only to show their tickets but also
to have their luggage weighed and they are charged with penalty even
for slight excess. These Travelling Inspectors are expected to show a
certain pereentage of return every day, and if they fail to do so they are
sacked. T once raw a notice which was issued to some of these Travelling
Inspectors on the Bengal and North Western Railway, and it was {o this
effect: *“ As vou have shown a poor day's work, your pay and allowance
for that dav is stopped”. Sir, this is a direct incitement to harnss poor
passengers. Now. these Inspectors are compelled to trouble the passengers
in order to show a anod percentage of return everv day. and that sort of
thing T should like to see stopped.

The other grievance is the damage to the goods that are brought to the
station, by exposur® or by rain. There is want of a sufficient number of
spacious gnods sheds on the Bengal and North Western Railwav and I
believe it is the same case on other railways also. The result is that goods
which are brought there to be booked, or which are intended to be delivered
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over to merchants, are kept lying in the open, exposed to all the incle-
mencies of the weather, and they get damaged. In every case it is not
possible for the consignees to resort to a law court, with the result that they

are vory much inconvenicnced and  put to loss and trouble on tha
account.

Then I should like to refer brietly to the puy of the poor employees . . .
Mr. President: 1s that an amenity?

l(r Gaya Prasad 8ingh: 1 was myself doubtful whether it came under
amenitics, but, Sir, the cut stands by itself. Want of good pay is certainly
depriving the poor people of the ordinary amenities of life to which they
are entitled. (An Honourable Member: ‘““What about the third class
passengers und their wmenities?”) Anyhow, Bir, as the subject of pay
does not come within the scope of this cut, 1 reserve my remarks to a
future oocagion.

I.slmuld like, Sir, the Honourable the Raillway Member to give us some
deﬁmt? assurance that he will adopt suitable measures to remedy some of
the grievances 1o which T have referred. '

Mr. V. V. Jogish (Ganjam  cum Vizagapatam: Non-Muhammadan
Rural): 8ir, motion No. 76 relates to overcrowding, and I should like . , . .

Mr. President: I have not called upon the Honourable Member.

‘Mr. V. V. Joglah: Would you allow me to speak on that, Sir?
-Mr, President: 1 have not called upon ¢he Honourable Member.

Oolonel J. D. Orawford (Bengal : European): B8ir, I rise to add iny sup-
port to what has been said on the question of luggage rates, Sir, consider-
able improvement has been made in the facilities for weighing luggage at
gtations, but T think the whole question now requires further examination.

I should like to relate to the House two of my personal experiences,
showing the harassment to which individuals are put. When I was travel-
ling to Ootacamund to attend a meeting of the Cinematograph Committee,
I took a first class ticket for myself, and having decided to go by car from
Mettupalavam to Ootacamund, I took a third class ticket for my bearer
all the way to Ootacamund. At Mettupalayam T got out and handed over
my luggage 1o my bearer and asked him to bring it up by train to
Ootacamund, and gave him the necessary money to have it weighed and
brought up from Mettupalayam to Ootacamund. I found that T was
charged, or rather he was charged, the full rate for the luggage on a third
class fare, all the way from Madras to Oatacamund.

Mr, Gaya Prasad Singh: T am glad. (Laughter.)

Oolonel J. D. Orawford: Agnin, travelling last cold weather, down from
Sialkot to Caleuttn, T wanted to break my journey at Lahore. I asked the
Station Master at Sialkot, and he said ** All right, jult book your luggage
‘to T.ahore and then re-book it from Lahore to Oalcutta '’. T did so, bué
at T.ahore when T wanted to re-book my luggsge, they said ‘‘This is the
‘'middle of vour journey, and vou are not entitled to your free allowanos''.
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As regards the question of bringing up our luggage when we attend thé -
meetings of the Logislutive Assembly in 8imla, to which Mr. Cocke referred,
it costs me each vear somowhere nbout Rs. 50 for excess luggage. I think
Rir, the whole question of the amount of luggage which passengers in India
may carry requires reconsiderstion. Out here one has to make long
journeys and has to take adequote luggage with one, and it is a question
ad to whether the railway rates for luggnge could not possibly be reduced
or the free allowance inerenrred.

There is one other point 1 would like to mention. I believe your Blue
Train has been n great sucoess, 1 have travelled by it myself and it is
undoubtedly a very comfortable train, and whilst I agree that you mus$
take up the question of improvement of the comforts and amenities of
third cluss passengers, I would like to throw out a suggestion—I do mnot
know whether the Blue Train is o paying proposition or not—you mauy
attach a Pullman car of similar design 1o some of vour other mail trains.

Mr, Mukhtar 8ingh (Meerut Division: Non-Muhammadan Rural%:' Bir,
under this head T want to bring to the notice of the Honourable the
Railway Member the fuet that third class passengers are very much
harassed in getting their tickets in this Imperial City of Delhi, and if this
is the case here, what would be the lot of passengers at other stations?
I am not going to quote from any letter, Sir, as my friend Mr. Gaya
Prasnd Singh has done, but I would invite the attention of the Honourable
‘the Railway Member to the different issues of the daily paper Tej in this
eonnection. The first article to which I would invite his attention is dated
‘the 20th May. 1928. The heading is Delhi Railway Station par rishwat
satani ka zor. Therein the editor has commented in what way the third
‘olass passengers are forced to pay extra money to the third class booking
clerka. The same matter was complained of in another article dated the
16th November, 1928, und the hending is ‘‘Delhi Station par Andhernagri’’.
T may read only a small portion of it because it was in connection with
the Kurukshetra fair, '

DELHT STATION PAR ANDHER GARDI,

Jab ze Kurvkshetia ka melu shure hua hai, railway station Delhi ke hooking staff
ne phir pahle ki tareh andher gardi macha rakhi hai aur alal elan musafiron ko tang
kar ke un e ticket ki qimat e ziyada paise wasul kiye ja rahe hain. Niz ticket
babuon ki dida dileri ka yeh alam hai ke jab koi unhen tokta hai to wuh saf keh dete
hain ke ham kya karen, Upar iwale hamae mangte hain to ham unko kakan sze den,
Delhi jaire ratlinny station par rishwat gotemi la haver yun garam ho, yeh halat
Rad- darja sharamnal: hai.

"This was on the 16th November. 1928.
An Honourable Member: Plense translate that portion.

Mr, Mukhtar Singh: Tt means that there are other persons in the
superior staff or some superior officers who take the necessary portion
out of the spoils that these people give. Then, as recently, as the 9th
February, 1920, there is .another article. Tt is a leading article—Delhi
¥e Station par rishwat satani ki garam bazari.
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Towards the end .it says:

Dekhiye wnb bhi is taraf tuwajje dete hain ya nehin, Delhi ki public se is martabak
Aam phir nawedan karte Rain ke wuh rishwat satani ke waaﬂ: mai ticketon ke
namhron ke  hamare pax bhejden. Ham unhen Tej ke kalimon par barnbar shae-
Rarte chale jawenge.

Then, on the 17th February, 1929, there is an article:

Delhi Railway Statiom par din dahare loot—fi  ticket d »  2iyadah—Raslway -
Hubkkawm kab tak Lhamosh {'U.ﬂewgﬁ’ . o amue Tya Rashay

Mr. M. Keane (United Provinces: Nominated Official): Are they all
anonyvmouns ? Yy 8

Mr. Mukhtar 8ingh: There is no question of anonymity at all. They
are the lending articles comments, und notes appearing in the Tej news--
paper, and if they are wrong, I would ask the Honourable Mawber to
take suitable action.

Mr. M. Keane: Arec they snonymous?

Mr. Mukhtar Singh: T'hey are editorial articles notes snd comments
and there is no question of anonymity. There is a letter printed at page
6 in the Tej, dated the 17th February, 1929; that is not anonymous and
the name of the man s given and the ticket number is also given. It
says that 2 annus were charged from this man on tickets Nos. 150166-
and 150167. This is the state of affairs in this Imperial city of Delhi.
If the third class passengers are forced to give money in this way here,
T am afraid what would be happening in other stations. I would ask
Hcnourable Members here to go into the third class waiting room and see:
for thcmselves what huppens and they will be perfectly satisfied that
there is need for an inquiry into this matter.

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan
Rural): They must be incognito.

Mr. Mukhtar 8ingh: 1 know that there is a special rule in the conching
turiff that no person should give any money to the railway staff, but {hat
is not enough. I can speak of Muttra from my own personal knowledge.
The booking window is opened gencrally a few minutes before the traig:
arrives. Naturally, at a station like Muttra there is & rush of passengers.
Then, under the rules, the booking window must be closed five minutes
before the train depurts. You can yourself imagine what would be the
lot of thosc passengers who want to go by that train and who have not
got the tickets? Naturally thev will pay anything, and this is the way in
which the money is extorted. That is one point which T want to hring
to the notice of the Honournble the Railway Member.

Again, there is  another difficulty which I have not been able to
understand. According to the coaching tariff and the goods tariff also,
there is & rule that the railways are not bound to deliver any goods at @
certain station by a certain bour; that is, the consignee does not know
when it is likely that the goods or luggage will arrive at a partioular
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station. At the same time, there is another rule, yule ;29 of the goods

tariff, and there is & similar xule in the coaching tariff to the effect that:
“The !z:ilwsy_ Mni.niatnl:.'im h&:e. .:fol, mul.::clert_ake :ﬁ send noll.ieeuof arrival ~f
s to ti t. notice not entit i to

Mohim onnnfnu .rma‘:ﬂ‘ 1 e of & tice wil entitle the consigznes

1 ax rfage or demurrage or storage charges if goods are not
removed within the free time allowed."

If o person sends his goods and he does not know when they will reach
the destination, how is he to know when to take delivery of thote goods?
Then, after the free time allowed is over and demurrage begins to run,
the Railway Adininistration is not responsible for the damage done to the
goods—there is nnother rule to that effect. That means that you practi-
cally keep the consignee in ignorance as to when the article is likely to-
reach its destination. Though be does not know when the article will
reach the destination, still he is charged demurrage. It secius to me a
lognlised way of cxtorting moneyv fromn the public. Either yvou hold your-
self responsible that a certain article will reach in time by a certain hour;
or you inform the consignee of the arrival of the article, and till the:
expiry of that time you hold yourself responsible for the damage done to-
the artiele in your godowns.

Then, again, there is the question of food supply to the third class.
pussengers und other passengers also. What is done at these stutions?
Th« contractors send their applications—those who want to take a con-
tract for selling sweets or any other urticle at the station. Generally,.
these contracts are given to retired railway men who have no knowledge as.
to how sweets are prepared and how other things urc done. They buve to:
sub-let the whole thing to another contractor. Sometimes, it is the fifth
contractor that works in the ¢nd and everybody has to be paid. The
first contractor must have something for himself, the second contractor
must have ulso something for hiz contruct and so on. Naturally, either-
the stuff supplied must be very bad, or the price charged must he very
high. In both cases, it is the e¢nnsumer that has to pay ultimately. We
know that. in regard to these contracts, a lot of favouritism and a lot of
underhand dealing is practised. I submit all these things must be inquir-
ed into, not in the way that it is being done to-day. If T make a com-
plaint here, the Honourable the Railway Member will pass it on the
Agent, and if T address a letter to the Agent, he will not even
acknowledge the letter,—not onlv from the ordinary peoplc, but
even from the Members of the Arsembly. A gentleman who is
pasid from public revenues has not even the courtesy to acknowledge
the letter, not to say of investigating the matter. I consider that
there is a necessity of a C. 1. D. (““Central Intelligence Department’’) ser-
vice on the railways, so that all these things may come to the notice of
the Railway Member and the offenders may be brought to task. Then,
Sir, there s one more handicap to which third class and intermediate class
passengers are put. There are a number of mail treins which do not have
eny third olass or intermediate clsss compartments. We know, Sir, as
one Honourable Member in the Council of Btate pointed out the other
dav. that the first olass passenger gets 14 times the place allotted to a
third clase passenger. and he pays about 6 times the railway fare that a
third class passenger pays. In snite of that, a third clnsr passenger is
not allowed to travel by mail truins, nob to say of those mail trains which
are speciallv designed for very werv high people, as th¢ Punjab Fixpresa
Litmited. ¥ a first olase passenger has 4he right to trewel by mail, and it
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he cares for his time, I consider a third class passenger has also the
sume claim over the railway authorities. If they consider thal the
charges thut the third class passenger pays, should be increased, they may
be incrcased, though I submit they have no right to increase the railway
fare also on that soore, unless they show that a mail train pays to the
railway company much more than an ordinery passenger train pays. If
the profite made by running mail trains and passenger trains are prac-
tically the same you are not entitled to an increase, but if the profit made
by the mail train is higher, then certainly you may claim something from
the third class passenger over and above what he pays now. Admitting
that there ought to be some increase in the railway fare of a third class
passenger if he wants to go by mail, increase the railway fare if you please,
‘but certainly you have no right to debar the third class passenger from
#travelling in a mail train. T submit

Mr. President: Tomorrow is the last day for the Railway Budget!

Mr. Mukhtar 8ingh: However it is an ordeal through which the whole
House will have to pass. As far as I am concerned, my most important
«cut regarding freight rates has, according to your recent ruling, not been
allowed. So I am not afraid if more time is taken . . . .

Mr. President: You don’t care so much for cuts of other Members?

Mr. Mukhtar 8ingh: One thing more and I have done. There is
:another difficulty. When luggage is booked by trains which have to be
«changed at junctions, what happens is that the luggage is not taken, to the
mext train by which the passenger travels and luggage is sometimes not
-delivered at the passenger’s destination simultaneously with his arrival,
:and this causes very great inconvenience. In the case of marriage parties
ithis thing is verv common. Unless the railway officers are tipped, it is
‘jinpossible to get the luggage taken from-one train to another in a juno-
tion. These are some of the difficulties which I have to bring to the
aotice of the Railway Member and I hope they will ba remedied. -

(Mr. V. V. Jogiah got up in his seat.)

Mr. President: Does the Honourable Member wish to move a closure?
‘(Liaughter).

Mr. V. V. Joglah: T only wanted to say a word. I do not wish to speak
-more on this point. Last year I placed before this House a list of the incon-
veniences from which the third class passengers have been suffering and my
Honourable friend Mr. Parsons took a note of them. I do not know if he has
communicated them to the railway administrations. No doubt the Govern.
ment generallv. always T may say, sympathises with the woes of the third
class passenger, but what is it that they have been doing? They sometimes
put in a parngraph in the Railway Report about the third class passenger.
"The cnly way to remedv this, T suhimit, is to multiply trains in order to
prevent overcrowding. The only other way in which this can be remedied
iz to tell the House everv year during budget time as to what attention
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they have paid to the suggestions made in this House and what improve-
ments they have made, With these words I support- the motion bef(m?
the House. :

Mr, Ram Narayan Singh (Chota Nugpur Division: Non-Muhammad-
an): I endorse every word of all that has been said by my Honourable
friends Mr. Duraiswamy Aivangar, Mr. G. P. B8ingh and Chaudhari

Mukhtar Singh.
Mr. President: And Mr, Jogiah! (Laughter.)

Mr, Ram Narayan Singh: Sir, I endorse what he too has said. Bir,
what they have said of particular stations and railway employés they know
of, is true of every station and of the majority of the railway employés every-
where.  Corruption prevails everywhere and that to the cost of the poor.
Mr. Cocke spoke sarcastically of the speech of my friend Mr. Duraiswamy
Aiyangar. How can he know of the troubles of an Indian? He is a rich
map  He travels in the first class. He is a white man. Not only that,
he belongs to the ruling race. How can he know of the difficulties of a
third class passenger, who is an Indian, who belongs to the subject race
and who is a poor man. S8ir, his attitude reminds me of a line in the
Tulsikrit Ramayan and it runs thus:

“Banjh ki jan prasawa kee pira.”

and when translated into English, it means:

"

““ How can a barren woman realise the pangs of child-birth,

From the figures given in the budget, it is evident that the railway
revenue is drawn much more from third class passengers than from passen.
wers of other classes.  As regards the comforts und conveniences. every-
thing gues to the first and second class pastergers—I mean the olass
in which my friend Mr. Cocke travels—but as regards third class pas-
scngers, no attention is paid as to whether they also require water, they
also require nir—as if the third class passengers are not human beings.
There is no proper arrangement of water and light in the third class com-
partments. Some times, from 40 to 50 passengers are oarried packed
up like goods in one single compartment which can, according to rule, carry
only 25 pussengers or 8o, but there is not even one fan in this compartment,
This uttitude and this sort of administration of the Railway Department
reminds me of a proverb, “‘Rat mare bardha baitha khaye surang”,
which is prevalent in the mofussil which means, when translated : “‘Bullocks
bhave to work hard, while the horses sit idle and enjov'’. Sir, the pity of
the whole thing is that this trouble still continues during the time of the
Hononratle Sir George Rainy, who appears to be so polite. so eood-hearted,
and so generous and gentlemanly. (4n  Honourable Member: +*Only
appears” ) ‘

Sir. n« my other Honourable friends have said: this requires scrious consi.
deration. T shall warn my Honourable friends on the Treasury Benches
that it is better for them and better for their safety and better for their
very existence that they should. look.into these matters first, and then to
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talk about the Public Safety Bill, sbout the Bolshevie Bill, eotc., afterr
wards, if need be. '

With these words I support the smendment.

The Rev. J. 0. Ohlthrjn Bir, I want to make one small suggestion
on the subject of this amendment, to the Honourable Railway Member,
and I hope he will see his way to look into the matter:

T Lave noticed in the course of the last few months that a certain num--
ber of officers have been placed at all the important stations, known as
“* Information or Inquiry Officers *". These men appear at most of the
mail trains on the platform. They are especially to be seen at tourist
trains, or when other high officials are travelling. I'have no reason whitever-
to say that they are not efficient. 1 believe they ure very efficient, and T'
know tourists have spoken very highly of them, as well as people travelling:
by the higher classes. 1 mm not satisfied as to why these people should
give s much attention to higher class passengers only. as I do think that
the third class passengers neced greater consideration, because higher class:
puassengers can always study guide books and railway time-tables. Of course-
I realire that these officiuls should naturally desire to show courtesy to
thege high class passengers. But what happens is that third class passen-
gers bardly have the courage to go after these fine uniformed gentlemen,.
who have n badge on their arms, inscribed in the English language. Yet.
it is these third cluss pussengers who greatly need information and who
need to be directed. I travel a lot on the railways tut have hardly ever
noticed, on the rnilway platforms, third class passengers going up to these
Inquiry Officers, or getting any benefit from their services. It may be that
they do not even know of their existence, or perhaps they are frightened
tc go up to these officers clad as thev are, and also because they are
generally Europeans,

Then there is another point. All the specches we have heard, clearly
ghow that it is at the booking offices, the waiting halls and the entrances
to rai’way stations where third class passengers need the greatest assistance.
They are ignorant and do not even know the exact routes by which to
travel or the exact fares and things of that kind. 1 know of people who
corie out in the morning knowing that there is a train that goes some time
in the day. They lic under the trees or on the platforms, and when they
rise up they find that the truin has already gone, and then they have to
wait another night. 1t js this class of perron that needs information ,and it
these Information Officers are to be made useful to third class passengers,
they should be found more often in the third class booking halls, at the
entrances to railway stations; and some of them, at least, ought to be per-
sons of the class who are likely to prove imost helpful to these third class
vasseugers. I am not speaking in any spirit of racial diserimination, but
I think that a large section of these officers ought to be Indians, and ought
to be specially told off to look after the interests of third class passengers
and supply them with information. At the present time the Information
‘Mficer—one does not Flame him because he wants to be considered effi-
vient—confines his attention to high class passengers, but what these
men ought to be told is thet their duty is to assist third clase passengers,
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und a proporfion of them ought to be Indians. It should also be made
olear that the qualifications of such an officer should be more in the direc-
tion of social service, and men should not be recruited only from the
subordinate establishiment of railways. You will be able to get men from
colleges who have had a certain amount of education, who have done
some social work, such as boy scouts, who, through all their college and
school ocareers, have made a study of social services. There are many
graduates who would be glad to take up these posts if they were offered to
them, and those who have been trained in social service should ke picked
out and employed.

I trust that this suggestion will be kept in mind so that assistance may
‘be rendered to third class passengers who need it much more than the
nigher class passengers.

Mr. Jamnadas M. Mehta: (Bombay City: Non-Muhammadan Urban):
Sir, I have vne or two cases of personal experience in connection with
smenities on the various railway administrations, and I wish to state them
‘before the House, for the information of, and action by, the Honourable
Railway Member.

In Calcutta the East Indian Railway Offices have two entrances. 'The
.entrances are large enough, for ten or fifteen people can go out or in at
‘the same time. But there seems to be a rule that, by a certain enfrance,
only officials shall go out and get in. The members of the public, who
-have any bkusiness with the railway administration, are prevented from
-getting out or getting in from that particular entrance. At the last meeting
of the Railway Standing Finance Comimittee in Calcutta, after completing
wur work, my Honourable friend Mr Aney and myself were going home
when somebody stood across my path, sdme Ghurka soldier. I did mot
appreciate what he wag doing. He snid something which I did not follow,
‘but a gentleman who was standing there at the time said to me ‘‘This
“Ghurka is telling you that this is not the door for you to get out by "'.

Mr. President: Amenities for Members?

Mr. Jamnadas M. Mehta: Members of the public! And he added that
1 had better go out by the other door. I asked the Ghurka what he meant
and he said that his orders were that this particular door was meant only
for officers. I replied, “‘Tell your officer that I am his officer and that
1 pay his wages, and I propose to go out by this way.” The Ghurka
'rel_)hed, ““Bhaut atcha”. He understood that perhaps there was some-
thing in what I said and he allowed me to pass. Perhaps, if it had been
somebody else less inclined to assert his right, he might not have keen
allowed to pass by that door. When those East Indian Railway Offices
werc built and provision was made in the budget for the several lakhs we
bave paid for them, it was not provided that the Agent only, or his sub-
crdinates, should be allowed to pass by that entrance, and I think it is the
]mlllt }c;f ﬁcial diacliim.ination, arrogance and self-sufficiency ‘that any such
‘rule should exist. am sure my Honourable friend Mr, i
out that this incident took p]aZe. Aney will bear me

There is another instance. I had to travel between Bombay and Kalka
for the last session of the Legislative Assembly at Simla, and I went to
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the Colaba station to reserve a berth with a Member of the Bombuy Legis-
lative Council, We were told that there was no berth between Bombay

and Kalka, as all the berths had been taken over. Ome whole

1 ru compartment was reserved and accammodation in other com-
partments was nllocated to other earlier applicants, and I was given &
first class berth in u carriage upto Delhi only. Of course they had sent a
telegram to Delhi in advance to give me a berth in the train leaving
for Kulka. Having been told that all the berths were reserved, 1 took it
that that was so. But after I got into the train, I found at the next halt,
that is the Grant Road Station, there was only one wsolitary occupant of
that reserved first class compartment. Another gentleman travelling in
the train also wondered what it was; we usked the occupant of the first
cluss rescrved compartment whether, in these days of trade depression,
he was making so much money that he had reserved s compartment for
himself at such great cost nnd he told us that he had not paid the whole
cost of the reservation; and that gentleman was my Honourable friend
Mr. Cocke. (Laughter).

Mr. President: It is a cuse of racial discrimination.

Mr, Jamnadas M. Mehta: Discrimination also as regards wmenities.
My witness, when 1 went for reservation, was Mr. B. I'. Desai, a Member
of the Bombay Council. My witness when Mr. Cocke said that he bhad
not paid for the whole of the reservation was Sir Purshotamdas Thakurdas
(Laughter). 1 want to know why, and at whose cost it wag that the Bom.
bay, Baroda and Central India Railway had given a whole reserved com-
partment to Mr. Cocke when he, on his own admission, had not
paid for it, and why they refused, 24 hours in advance,
accammodation to me when | went for reservation. Perhaps
my Honourable friend Mr. Cocke is not to blame for it; he simply
applied for a berth and got instead a whole compartment reserved for him.
Because he wan the President oft the European Merchants’ Chamber in
Bombay, because he is a Chartered Accountant, » Member of the Legiala-
tive Asgembly and because he is a European, the Bombay, Baroda and
Central India Railway thought they might oblige him so that he, in his
turn, might someday oblige the Company. I do not at all blume Mr,
Cocke for this. 1 am sure he will explain to the House in what capacity
he got this discriminating treatment und the Honourable the Railway Mem-
ber will explain why 1 was refused accommodation, even though it existed,
and when the Railway Administration had no business to discriminate in
the way they did, and who is responsible for the loss of public revenue.
1 have got documentary nnd oral evidenee. On the 80th or 818t August, 1 was
told in the presence of a Member of the Legislative Council in Bombay
that there was no asccommodation; on the 81st August or 1st September,
Mr. Cocke said that he had not paid for the reservation of a whole com-
partment; even on the 31st, a first class berth was not given to me when
-1 was ready to pay for it. These things T bring to the notice of the Honour-
able the Member for Commerce and Railwavs for his information and
for such action as he might take.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): 8ir, I

"am not surprised at the experiences of my Honourable friends Mr. Mehta
and Mr. Aney, at the Fairlie Place Office of the East Indian Railway. If
I might offer a tip to my Honourable friends they should invest little money
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in a pair of trousers, when they 'next come to Calcutta. In Calcutts, as
the Honourable the Law Member would bear me out, we are very parti-
oular in these matters. My Honourable friend the TLaw Member would
not admit me to his club if I go there in a dhoti, o

The Honourable Sir Brojendra Mitter (Law Member): Yes, you would
be admitted.

Mr. K, 0. Neogy: Is it becuuse the Honourable Member is no longer a
member of the Club?

The Honourabls Sir Brojendra Mitter: I was Precident for one vear and
I had been on the Committee for many vears.

Mr. K. 0. Neogy: Then, I will try my chance this time. Now, Sir, i¥
is no wonder that railways try to copy examples which are set in very
exalted quarters. My Honourable friend Mr. Jamnadas Mehta had not
perhaps the time to investigate the question. 1 myeelf know a little more
about the matter. The real position is this. A particular gate, the main
gate, of the East Indian Railway headquarters office is reserved for officers,
meaning people getting a salary beyond a certain limit, and those who hold
a gazetted rank. No subordinate employee of the railway, nor any mem-
ber of the public in a dhoti, would be permitted to enter the office by that
gate. In practice this rule operates us s racial diserimination because
what happens is this. Subordinates who have got more or less a passably
fair complexion, and who put on Kuropean eclothes, are freely admitted
through this gate, but an Indian officer, if he does not possess European
clothes, ir sometimes prevented entrance through this gate. That is the
real position, and as a matter of fact, before I came to Delhi this time, I
was told by some people in Calcutta that my Honourable friend Mr. Mehta:
had rather an unfortunate experience, and T wus exvecled to raisc this
particular point hy way of a separate motion. I am very glad that riy
Honourable friend  himself has  mentioned  this.  There is an-
other  point regarding reservation to  which reference  was:
made by him. I never make it a practice {0 mention any personal expe-
rience in this House, and I do not think it is quite right. But that is my
personal opinion. If individual personal grievances are permitted to be
discussed here, 1 think T ean give quite n number of them.

Mr. President: Do.

Mr. K. 0. Neogy: T do not think my Honourable friends would thank
meif T were to occupy the time of the House any further.

Honourable Members: (io on.

Mr. K. 0. Neogy: I will just tell one of my latest experiences. When
I applied for the reservation of a first clars lower berth for coming to Delhi,
1 was told at the office that there was no lower berth available, and that I
was to rest gontent with an upper berth. But when I came to the station
I found that as many as two firet class compartments were nltogether
vacant, and then T inquired of the officer whe was in charge nt the station
ns to whether T could ocecupy one of the lower herths in either of those two
compartments which were vacant. He said: ‘“No, vou bave heen given
an . upper herth anly. T cannot allow vou to occupy & lower
berth. T cannot allow you the ' privilege of reservation for
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8 lower berth’’. T said that the upper berth was given to me on -
derat;anding thal there was no lower berth swa.ilai.)la.gl He said that htah‘]a:nl:al;r
nothing about it, and I should either take the upper berth which I had
reserved, or do whatever 1 liked. Then, I said: ‘‘I think the railway
authorities ought at least to be truthful I do not expect any courtesy from
you, but T expect truthfulness. When the railway authorities say that
there are no lower berthd available, they ought at least to inquire before
they make {hat statement and before they give me an upper berth'’. Of
-oourse I could not get a reservation for a lower berth, but I shifted to &
vacant compartment and I was not disturbed by anybody. When I made
inquiries, I came to know that it was the practice in the East Indian
Railway generally to allot upper berths to Indians, keeping as many lower
‘berths vacant as possible, because there was no knowing whether any
European might not turn up at the last moment and ask for a berth. That
is the practice of the East Indian Railway and it has been consistently
following this practice.

Mr. Gays Prasad 8ingh: That is quite true.

Mr. K. 0. Neogy: My Honourable friend, who is quite well informed in
these matters, confirms me in this statement. I do hope that the Railway
Department will instruct the East Indian Railway not to discriminate be-

“tween Indians and Europeans in the matter of reservation of berths.

Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): €ir, T
should like to add my voice to that of my Honourabls friend Mr. Durai-
swamy Aiyangar with respect to one or two grievances to which he drew
the aftentin of this House. I agree with my Honourable frierd Mr.
Neogy that this should not be made an occasion for narrating personal

- experiences. I am not therefore going to inflict on the House any narrative,
however short, of what has happened to me when travelling on railways [
agree with my Honourable friend Mr. Duraiswamy Aiyangar in what he
said, cxcept that in one particular I differ from him; that is, that the
grievunces which he thought were particularly possible in the case of third
class passengers, I beg to say, are not absent in the case of passengers
who travel by higher classes. With respect to the grievances to which he

- drew the attention of the House, namely, children’s age, T do want to in-
vite the attention of the Honourable the Railway Member to the fact that
this is a very frequent grievance indeed, especially in this country, where
a number of women travel with children below three years. I do think it
is necessary for the Railway Board to issue very clear instructions that,
once a child has been admitted into a compartment without payment, on

“the footing that it is less than threo years, it should not be subjected to
any charge at the end of the journey (Hear, hear). I Imow also personally
of instances where, especially in the case of poor women, the child and its
mother have been unnecessarily subjected to harassment. ~Some times
the poor woman has no money to pay the excess fare at the end of the
journey. .

" As regards reweighment of luggage, T do not wish to say anything more;
beoause gorlrnnntely,gthat affects rich passengers like Mr. Cocke, and Col.
~Crawford, and I have no doubt that, having regard to the position which

“they occupy. this grievance will receive proper consideration at the right
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quarters. | do not therefore wish to suv anything mare on that matter
and waste the time of this House. T

But the problem before the railway muanagement, Bir, is one which
seems to be writ large on ¢very department of its uctivities, and if 1 can
say 8o without exaggeration, it is the protlem of securing courtesy, atten-
tion and kindness to Indians, It is impossible in this respect to myake any
grent distinetion between the third class Indian pussenger and the first
clags passenger who happens to be travelling in Indian dress. Fortunately,
the Railway Depurtment has many officers, especially of the Anglo-Indian
commnunity, whose training mukes them unwilling to distinguish between
one Indian ond another. I suy this is n fortunate circumstance, for the
equal trestment in discourtesy makes the educated Indian more alive to
the disabilities of the poorer clusses. I am sure that as long as the railway
company employs, in large numbers, that puarticular commmunity whose
training unfortunately is in environments which bring them into no contact
with the better classes of Indiang, the railway company must toke very
grent care to adopt severe disciplinary sction in all cases of discourtesy
(Hear, hesr). 1 know, Sir, in the absence of Col. Gidney, it will not be
right for me to go into greater details in this matter. I am very sorry he
is ubsent to-day; and if he were present here, he would have had an oppor-
tunity of expluining the causes which make his. community so devoid of
courtesy to Indians. I shall therefore observe the delicacy of refraining from
going iuto this question in detail in his absence. It would be a great blessing
indeed if Anglo-Indians, who are now employed on the railways, unless
they have proved by personal behaviour, that they are capable of showing
courtesy and ‘kindness to poor Indians, are allotted employment in depart-
ments where they do not come into conflict with poor Indians. T am not
averse to their having their share in railway employment. But what T
say is if the railway companies take care to remove Anglo-Indian lads
except in exceptional cases, from points of contaot with poor Indians,
it would be o great blessing. If railways want to employ them, let
them be employed in places where they will deal with Furopean superiors,
who can keep them on their proper tehaviour. One instance has been
given by Mr. Jumnodas Mehta, and I can give many instances which
have happened in my own observation—but I do  not want to tire this
House with quoting them. But I do submit for the consideration of the
Railway Department that the one great problem, which they have got
to attend to, and which exists practically over the entire railway system,
although perhaps the East Indian Railway stands, in point of insolence
and arrogance of employés, at the top, is how to secure such strict super-
vision as to detect and punish cases of discourtesy and inattention to
poor Indians. Travelling on that Railway once in Indian dress, Mr.
Jamnadas and myself were refused admission into the railway restaurant
-car. I want the Honourable Members of the Railway Board, and my
. Honourable friend B8ir George Rainy, and Mr. Parsons, to note this
_grievance. May I say further that, in most of the railway restaurant cars
to-day, Indians travelling even first class are served their courses after
Europeans are attended to. I have tried the éxperiment of sitting at the
end from' which the waiters came out, thinking that I would be served on
the wav; and I have also tried the other experiment of sitting at' the other
end. : But wherever one may sit, if one hanpens to wear Indian dress,
i one..-maust - wait until every -Tom, Dick and Harry—Yor the fnere ciroum-
-stmnee that' his - vomplexion - possibly - contaifis: & Httld lems' pigment thun
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ours—has been properly served; and then only the Indians’ turn will come.
I would invite Mr, Parsons to come and see this to-day. My Honourable
friend will say ‘‘How can we detect it?”’ Last year I gave an invitation
to him, and 1 shall repeat it this year, extending it also to my Honourable
triend 8ir George Rainy and the Members of the Railway Board, some
of whom I see in the box. If they will travel incognito they can find it
out, but they must meke it a special poins to travel incognito. For, let
me tell them, what they possibly know themselves, that even amongst
their own subordinates, each of them has perhaps a secret number, or a
secret name. If Mr. Parsons therefore wunts to travel without being
incognito, I can assure him that the moment he leaves Delhi,a seeret wire
will go all over the railway lines stating that Mr. Parsons known under
a pet name, is travelling, so be careful; I can assure Mr. Pursons that
if he travels incognito, then only will he discover all these things.

Then take the point which was made sbout thefts of fruit on the
railwny lines. What Indian is there to whom this has not happened?
T do not wish to recount personal experiences, but I nm quite sure anybody
who has to send mangoes during the mango season will agree with me.
Therefore the main problem is how to have striet supervision over the
employees, especially those who eome into close contact with poor Indians.
T am aware that, so stated, the problem bhefore Railways is cnly a
reflection of the larger political problem in the country. To-day the remark
ig true, which Mr. Gokhale made years ago, speaking on o larger question.
that the Indian does not, in his own country, obtain that respect, con-
sideration and attention which are usually accorded to foreigners.

Mr. M, 8. Aney (Berur Representative): Well, Sir, the instances of
discrimination, as well as the want of umenities, both personal and im-
personal, have been told to this House by so many Honourable Members
that I do not think it is necessary for any other Member to add to the
list which is by this time fairly formidable, and most of which, when the
time for reply comes, we may be sure will be almost left out withcut
keing even replied to. One instance to which reference was made by my
Honourable friend Mr. Jamnadas Mehta I myself can testify to, hecause
I was with Rim at the time. But for his determined attitude in having
access through that gate, probably 1 would myself have thought of bidding
good-bve and gone back. If it was a gate forbidden to me, I am a man
of such a mood that I would have treated it as n gate to Hell, through
which officers alone should go and would have returned without any further
bother about it. But he said ‘‘No,’’ there must be no discrimination as
regards a gate into a railway office built at the expense of the people.”’ Gates
wre not intended only for officers but for all those who pny them as well.
Wed, he took that line and we had access through that gate. But that is
not n solitary instanee. T once had occasion to reserve a first-class passage
from Bhusaval to Delhi. T was favoured with a telegram from the
Superintendent, Victoria Terminus. to the effect that the passage which
I wanted resorved had been reserved for me. When I got down at
Bhusaval station 1 looked sbout for mv seat, but could not find the enm-
phartmént where my neat was reserved. I inquired of the guard, ““Will
von help me in finding my compartment?’’, but he said ‘I am very busy’’.
““Then, will you tel) somebody else to help me?"” I said. But he would

-not do anything. However I eventually found my earriage, but saw ‘that
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it was occupied by a gentleman who was g European. He was sitting
there. I told him “It seems to me this seat is reserved for me from
Bhusava] to Delhi. Will you kindly let me have the seat?’’ To which
"he said “‘T don’t know that. T am here and I am not going to get out.”

Mr. President: Possession is nine points of the law!

Mr. M. 8. Aney: It so happcned that in this case it was ten points
of the law and not nine as hé bolted the door of the compartment from
within! T would have taken my chance with nine points, but with the
tenth I couldn't. T asked the guard ** Will you please ask this gentleman
to get out of the seat and vacate it for me?”’ He couldn’t do anything.
Then the stationmaster came to his help, and these two gentlemen
quarrelled with that man. He was speaking from inside the carriage and
he would not even listen to the guard or the stationmaster.

8ir Vietor Sassoon:  Was he a very big ‘man?

Mr. M. 8. Aney: Big or small, I could not see, because 1 could not
enter the carriage. He was talking through the window. Then they said
they would find me another seat. ""What a pity! Isn't it shameful for
vou', I said, ‘‘that you are not in a position to eontrol your ewn train
and to seccure to o man the seat reserved for him, and further asked them
whether they would have trented any Indian forcibly occupying the seat
reserved for o Furopean passenger in the same manner with the same
coolness. I refused to enter the cerriage and said I would send a wire.
‘Then it transpired that one of the railway men happened to see the box
which was borne on the head of my cooly. My luggage was there. What
he saw was ““ M. 8. Aney, M.LL.A."’ There was also one little box which
“happened to have on its label some other thing which reminded him that
I was intimately connected with the Railway Department itself. Then
that European gentleman was told by these Railway servants ‘‘ You must
vacate the seat, otherwise the matter will be taken up . They were afraid
that I would send a telegram probably to.somebody who would be in a posi-
tion to deal effectively with them. Tn o few minutes the gentleman left
the seat and I was given the accommodation which had been reserved for
me. That is just one little experience. It was not a matter to be made
much of ; but us some gentlemen here have been giving personal instances—
and T was asked by the Chair to speak—in deference to the Chair T thought
I should also make my contribution. to the debate. It is not a pleagant
matter, that even Indian men of position, holding first-class tickets in their

:lianda, should not be nltogether immune from this sart of racial discrimina-
on.
The story of the third class passenger need not be told. It is known to

evervone and evervone can understand what it is.

I admit phat T find generally that certain amenitie
f'or—.\'ou issue the orders, but in carrying them out
is pf;id to them. For instance ab stations
atation should ba open for 24 hours, I know from personal experience that
:E::?: pl}ns}?ngers g0 tt‘ﬂlem and for hours together no tickets can be had by

. T have reen - i i i
stations the orders are ’;ir?tttgatf&a tﬂ:ﬂcﬁqn  window oty perain other

kour before the arrival of the train. But the
. \ . F passenvers seld~m find th
man there till 15 or 20 minutes before the train is due and then tzera i:

b2’

As regards amenities,
s are legally provided
absolutely no attention
where orders are given that this
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s large crowd collected outside the window, und people havo great trouble
in getting their tickets. I know that the Railway Board from their place
here or at Simla cannot effectively control these things. But on the other
hund if we complain on the spot nobody is willing to listen. The station
master will not listen to us, the guard will not listen to. us. The driver
is very busy at the time the train comes in.  Whom then can these people
complain to? You must make such arrangements that where anyone has
n complaint to make he can put it immediately and you should be in &
position to take notice of the complaint independently of this channel.
This chunnel is after all interested in suppressing compluints against itself.
The person responsible for station arrangements says nothing is wrong.
no rule has been broken, no passengor is inconvenienced. In that lies the
way to their promotion; so you cannob expeot your lower staft to do justice
to the pnssengers. Therefore, you must think of some other arrangement;
and if you are strict in promptly meting out justice to the sufferers irres-
pective of race, irrespective of the community to which he belongs, irres-
pective of anything whatever, I am sure the evil gradually will disappear.
If there is the will, T am sure the Railway Board can find a way. Sir, T
support this cut.

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): T should like at the outset of my speech, Mr. President, to refer
to one matter reised by my Honourable friend Mr. Cocke which is really
outside my juriediction, namely, the suggestion that there should be
larger frec allowance of luggage to Members of the Legislative Assembly.
That, I think. would he a matter for the House itself to settle, and it
would not fall to me to place any proposals befors the House. But my
Honourable friend suggested that there might be some system of certificates
granted by the Railway Board which would entitle Members of this House
to a larger free allowance of luggage. It occurred to me Mr. President, to
ask, if the certificates were to be granted by the Railway Board, always
under the control of course of the Railway Member, according to what
criterion we sheuld determine what would be a reasonsble free allowanoe
for a particular Member—whether it would be in inverse ratio to the num-
ber of starred questions on the paper in his name, or in direct proportion
to the number of kind remarks he had made about the Honourable Mem-
ber. TIn the latter case, I am afraid that all the Members of this House
would get very large free allowances this year!

Bince this subject was discussed at one of the budget sittings last year,
we have put the question how the standard of comfort of passengers can
be improved before the Central Advisory Council for Railways. I have
here’ A memorandum we placed before the Council, which includes 24 differ-
ent items, and perhaps I might read through them, because it will show
that almost all the subjects—not quite all but almost all the subjects that
have been mentioned today—were included in this memorandum,

Thir is the li:at : overcrowding, dirty latrines in traing and at stations,
the supply of drinking water, waiting sheds, high level platforms, lack of
benches, confusion and overcrowding at booking office windows, the diffi-
culty of puichasing tickets, no one available to ‘answer inquiries and give
information to third class passengers, difficulty in ascertaining train timings
and correct fares, no one to guide women to trains, purchase of platform
tickets, passengers not allowed sufficient time on platforms before trains
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.ome in. short stoppuge of passenger teaing at stationg, harassment by
:‘;:li(&ﬁ, harahamcnt'? pbf travelling ticket c¢xaminers, rudc.' behaviour of
ticket collectors, refreshment cars on trains, supplying suitable food for
Tndian passengers, bad and expensive food sold at stations by vendors, wanb
of Hindu and Muhammadan refreshment roome, increasing free nllowance
of luggage, forfeiture of free allowance of luggnge in case of excess luggage.
removal of beggars from station premises. That is & long list and bh'e
Contral Advisory Council is working its way through it. T have read it
because I want the House to realise that we are mot indifferent to these
questions and that we are trying to get all the advice we can from Members
of this House who have personal experience and who know the best way

of putting them right.

An Honourable Member: May I inquire if there is no Local Advisory
Committee at Delhi?

The Homourable Sir George Rainy: 1 will come to what my Honourable
friend hns said about Delhi presently. The House will of course reulfso
that it is imposgible for me to deal fully with the very wide variety of topics
which have been mentioned by Honoursble Members in. the discussion.
But there are scme of them to which I should like to refer. In the first
place. n question was raised by the Mover of the motion, and supported
by my Honourable friends of the European Group, about re-weighment
of luggage and  other questions connected with luggage; and 1 trust the
House will not think that I am putting this suggestion first for reasons of
racinl diserimination. As regards re-weighment I think there is a good
deal in what has been urged, and T will have the matter looked into. I am
not. sure how far that is covered by the item that we have in the list for
the Central Advisory Council, but I have very little doubt it can be brought
in, As regards the other question raised in the same connection about
childrenr who are admitted without tickets at the beginning of the journey
and are subsequently required to produce a ticket at the end of the journey,
T was n little sfraid that my Honourable friend was going to say that our
journeys were #o long in India and the trains were so slow that a child
which was entitled to travel free at the start, was old enough to require
a ticket by the end of the journey. However, T am glad thai that parti-
cular accusation has not been brought against us. That is 2 matter that
T do not recollect having heard about before and T am not quite sure at
the moment whether it is a suitable question for the Central Advisory
Council.  However. T will consider that point, ag of course I shall consider
whatever has been said on other subjects in today’s discussion.

One of the matters in which I should be very glad indced if T could
ceffect an, improvement is the booking facilities at railway stations. I quite
agree with what my Honourable friend, Mr. Gaya Prasad Singh said and
other spenkers also. The fact is that we issue rules which seem to be
good rules and they are not carried out. I know that that i so; I know
fthat. although there are notices saying that the booking office ought to bhe
open an hour hefore the train starts, it is not in fact open, und there is
a rush at the last moment to buy tickets, and passengers miss their trains
m consequence. I am open to conrider any practical means that can be
suggested to put that right. T am inclined myself to think that surprise
visits by railway officials might do something, but when railway officials
travel by rail information is at once passed down the line, and the surprise
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vigit is not in fact a surprise visit. But if actual incidents come to the
notice of Members of this House when they are travelling, I think they
will be doing & real public service if they draw attention to them, and if
the station master will not listen to them, let them write to the Agent. It
may perhaps do some good if we from here write down to the Agents and
say that we consider this a very important matter, and that we want parti-
ocular attention paid to complaints which they may receive from responsible
quarters on the subject.

I am indebted to my friend, Mr. Gaya Prasad Singh, for mentioning
two particular trains—one on the Bengal and North Western Railway and
another on the East Indian Railway—in which there is usually over-
Crow de and that he had written to the Agents. In one case he did not
get all he wanted and in the other case he got practically nothing. T am
indebted {o him, 1 say, for mentioning these cases, because the moment
we have a definite case brought to notice that a partioulat train ia usually
overorowded, then I am prepared to inquire into it at once. We shall
certainly write to the administrations in these cases and find out what the
rensons are, -and whether the overcrowding can be stopped.

Another matter, which I am anxious to improve is the supply of cool
drinking water in the hot season. That has been considered by the
Central Advisory Committee, and the railway authorities are not altogether
agreed whether the partlcu'lar plan proposed, mamrely, that there should
be & compartment set aside in each train for the conveyance of a water-
earrier, works well or not. Bome administrations think it works well.
but others do not. The Bengal Nagpur Railway tried this plan and then
with the concurrence of their Local Advisory Committee abandoned it.
I may say that we sre making experiments now to see whether in our new
rolling atock we can provide a special compartmrent, where there would
be special arrangements for keeping the water cool, because that is ome
of the difficulties, when you carry water in a train in the hot weather,, it
does not remain cool very long—it is apt to get very hot.

Another point that was mentioned—I think by my Honourable friend,
Mr. Gaya Prasad Singh—was this; he wanted to know why we did noi
enforce the provisions of the lewuv Act about overcrowding. On the part
of the Bengal and North Western Railway system there might be some
point in that; but over the greater part of the railways of India, if you
take proceedmgq under that section and find the railway administration,
the Government of India would really be fining itself; and since the Gov-
ernment of India has to find the money to provide more carriages, it
seems simpler to provide more carriages straightaway rather than go
through this somnewhat round about procedure.

Mr. Gaya Prasad 8ingh: Sue the company-managed railways.

The Honourable Sir George Rainy: I admit that, in the case of the
Bengal and North Western Railway and othor company-owned railways—-
not merely company-managed—they are in a more independent position
and we should not be fining ourselves if we took action.

As regards what was said by my Honourable friend, Mr. Mukhtar
Singh, sbout certain grievances at Dclhi, T gather that he complains aubout
something closely approaching extortion by the booking clerks. My atten-
tion had not been called to ghe articles, to which he referred, but T will
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have them brought up to me now and sce whether thore is anything
thﬂt P

Mr. M. R. Jayakar: May I nsk my Honourable friend to say whether
there is any department in the Railway Administration whose duty it is
to take note of these articles and leaderettes written in newspapers and
bring them to the notice of the authorities concerned?

The Honoursble Sir George Rainy: I do not know whether my Honour-
nble friend is suggesting the addition of another Member to the Railway
Board. '

Mr. M. R. Jayakar: There is a Publicity Department which regales
Honourable Members of this House occasionally with beautiful photo-
graphs and things of that character, but is it a part of his duty to take
note of those public complainta in the Press and bring them to the notice
of the authorities concerned? '

The Honourahle Sir George Rainy: I think, as far as the exact arrange-
ments in the Railway Board Office are concerned, my friend Mr. Parsons,
who is more closely acquainted with the actual organisation than myself,
will be able to give the Honourable Member the information he requires,
but 1 cannot myself sce that the Publicity Department is the natural’
department to deal with a matter of that sort. But I did not wish to
imply that these particular complaints had not been brought to the notice
of any one in the Railway Board. I said that they had not been brought
to my notice, and what T was promising to do was that T would give then:
my personal attention. It may be that the matter has already been dealt
with in the Railway Board Office, I do not kmow. Possibly I was obscure
but what T was trying to make plain was that T would give my personal
attention to what my Honourable friend had said on that subject.

There was o complaint made by a number of speakers who said, that
sometimes higher rates were charged for third class passengers by mail
trains, as compared with the rates which were charged on ordinary trains.
I connot remember the exact details at the moment, but last vear, when
we reduced rates and fares on some of the Btate-managed railways, the third
class fares by mail trains were reduced to the same level of rate as the
fares charged on ordinary trains. That will make it evident that the
Railway Department regard it as a desirable chango, and I have no doubt
that, in course of time, we shall be able to make similar reductions on somc
of the other railways, which have not yet adopted them. The Honourable
the Mover snid that the carriages on the Madras and Southern Muhratta
Railway were not satisfactory—he thought they werc very bad indeed—
and he added that, if they could not provide better carringes, at least they
might charge a lower fare. On the other hand, in unother part of his
speech, he argued strongly in favour of uniformity in rates and fares.
Now, Sir, if we introduce, into our railway economy, the system of charg-
Ing, not only nceording to the nominal class ascommodation provided, but
according to its actual merits and demerits, T anr afraid we should get
very far indeed from uniformity. I should like to mention specially «
suggeation made by my Honourable friend Mr. Chatterjee in his speéch.
T appreciate the fact that our guides and Information gfﬁcers, or Inquiry
Officers, or whatever we may call them, are probably of greater use to high
officials and tourists than they nre to the third class passenger. They are
likely to be so even supposing that—T have no reason to suppose they
are not—these officers are anxiour to do all they can for the travelling



1286 LEGISLATIVE ASHEMBLY; - {20tn Fxa. 1920,
. [Sir George Rainy.]

public. If you put a man in uniform on & station platform, the ordinary
third class passenger will be inclimed to hold aloof from him, for they
will be afraid to npproach him, .and if we are to do real good with thesc
Inquiry Officers, T am rather inclined to think that we want men inbued
with n missionary spirit, so that they will not wait till they are asked for
information but move frecly about the third class waiting room, volunteer
nformation, and find out who is looking unhappy and see what is the bost
thing to do to help him' out of hix difficulties. T value my Honourable
triend’s suggestion, though T am not yet sure how far we shall be able to
adopt it in practice. But if we have something of that kind, something
in the spirit of the Seva Samiti giving the kind of assistance that they give,
if we could train up our men so that they might really help people who
wanted help, then we should have done something that is really worth
doing. T can assure the Monourable Member that we will consider cave-
fully his suggestion and see whether anything on the lines he suggests
I8 practicable. T may say this—of coursc Honourable Members wil] RAY
that 1 anv a_high officinl and that naturally people go out of their way
to help me when T travel, but T did not begin by being n high officinl—may
T say that the first thing which struck me, when T came out from Fngland
to India, was how much less helpful the ordinary railway officials up and
down the country were than on the British railways. On the British rail-
ways, overy time T go back to England T am more and more struck by the
extraordinary efficiency, kindliness und quickness with which everything is
handled. When T come back {o India, T always wish T could devise men-
sures in order to try to reach the same sort of standard out here.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Compulsory free primary cducation.

The Honourable Sir George Rainy: I should like very much, Bir, to
be able to respond to the invitation of my friend the Honoursble Pandit
and embark on that topie, but I fear that it would take me a very long
time. What 1 have said on this point, Mr. President, was an attempt to
convey to the House if 1 can, that these things interest me, and that I

am anxious to do what is possible to effect an improvement as regards
these matters.

I do not waut to weary the House with s long speech today, and I
would rather not deal, I think, with the personal experiences which have
been mentioned by various Members, particularly as one of them involves
zpparently some difference of opinion between two Honourable Members
of this House. But T may say something on what has been said about
what I may call covert and concealed racisl diserimination. We do .not
upprove of it; T personslly do not approve of it, and I should be very glad
to do what T could to stop it, but I think that when there has been, as
undoubtedly there has been in the past, a good deal of that kind of thing
and we set to work to remove it, we must trust u good deal to time. The
obvious things which are down in the rules and thp law you ‘can change,
but those thing® which ure the result of a long period of history, do what
we will and say what we will, we cannot change them in a day. I do not
menn that we are to trust.to time, fold our hands and do_ nothing. I am
quite willing to do what I can. .It scems to me, Mr, President, that there
is & great advantage in our annuel discussion on this subject. I am quite
sure that it will always be -an annual discussion, because I am afraid I shall
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never be able Yo produce such perfect amenities that the House will have
nothing to say to me. The great advantage is that we are kept up to the
mark; we are reminded about those things which Members of this House
«ce as they travel about Indis from day to day and from week to week, and
the result, 1 have no doubt, is that we do begm to get a move on in various
things and a more rapid improvement is effected than otherwise would
huve been possible. I think, Sir, that closes what I have to say in reply
to the very interesting discussion to which we have listened.

Mr. Gaya Prasad 8ingh: May I know what the Honourable Member is
woing to do with regard to the letter which I read out and in which a
wpecific charge hus been made of harassment and extortion? I am pre-
pared to hand over that letter to him.

The Honourable 8ir George Rainy: If the Honourable Member will hand
it over 1 will send it down to the Agent. But T do not want to commit
myself as to what exactly I shall say to the Agent when I send it on,
because T should like to read it myself first.

Mr. Gaya Prasad Singh: I have read out the whole thing to the House.

The Honourable Bir George Rainy: I know, Mr. President, but I do
not want to give an sbsolute pledge that T will say to the Agent, *‘You
must report to me’. That is what T think I shall probably say, but I
should like to Liave the paper actually before me before I can say anything.

Mr. 0. Duraiswamy Alyangar: May I inform the Honourable Member
that he has ignored the point to which I attach some importance, that is,
about the arranging of trains. When passengers go from one train to an-
-other train, at the same station, the two trains are not brought on either
side of the platform, and thus vou harass people by making them go over
-over-bridges and run to catch the train which has alrendy.bad the second
ibell rung,

Mr. President: I think the Honourable Member has a nght to ignore ltr]

The question is:

y ““That the Demand under the head ‘Railway Board' be reduced
2RM. o 5000 Y by

The Assembly divided :
AYES-31.
Abdul Matin Chaudhury, Maulvi. Mehta, Mr. Jamnadas M.

Acharya, Mr. M. K,
Aiyangar, Mr. C. Duraiswamy.
Aney, Mr. M, S,

_Ayyangar, Mr. M. 8. Sesha.
Belvi, Mr. D, V,

Birla, Mr. Ghanshyam Das,
Chalmers, Mr. T, A,

Das, Mr. B,

Das, Pandit Nilakantha.

- Farookhi, Mr, Abdul Latif Saheb.

(ulab Singh, Sardar,

1smail Khan, Mr, Muhammnad.
Iswar Saran, Munshi.

Jayakar, Mr. M. R.

Jogiah, Mr. V. V.

Kelkar, Mr, N. C,

Knnm Pandit Hirday Nath.
'llnhﬂva Pandit 'M'adm Mohan.

Mitra, Mr. B, C.

Moonje, Dr. B. 8.
Mukhtar Singh, Mr.
Naidu, Mr. B. P.

Neogy, Mr.

Pursﬁntlmdns 'I'h.lkm das Sir.
Rang Behari Lal,

Ranga Iyer, Mr, C. S
Rao, Mr. (3. Sarvotham.
Roy, Mr. B, 0.

Shafee, Maulvi Mohammad.
Siddiqi, Mr. Abdul Qadir,
Singh, Kumar Rananjaya.
Bingh, Mr. Gaya Prasad,
Singh, Mr, Ram Narayan.
Binha, Kumar Ganganand,
Srkes, Mr, E. F.
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:NOES—42.

Abdul Aziz, Khan Bahadur Mian,

Alexander, Mr. Wiiliam.

Allison, Mr, F. W.

Anwar-ul-Azim, Mr.

Ashrajuddin Ahmed, Khan Bl.hndnr
Nawabzada Sayui

Bajpsi, Mr. Q. S,

Bower, Mr. E. H. M.

Chl.t.terjae the Rovd. J. C.

Coatman, Mr, J.

Cocke, Mr. H, G.

Cosgrave, Mr, W. A.

Orawford, Colonel J. D.

Crerar, The Honourable Mr, J.

Dakhan, Mr, W. M, P. Ghulam Kadir
Khan,

French, Mr.

Ghan.'nlar Ah Khan Mr,

Ghuznavi, Mr. A, H.

Graham, Mr, L.

Jowahir B:.ngh. Sardar Bahadur Sardar. |

Keane, Mr.

Lall, Mr.

The motion was negatived.

AL
indsay, Bir Dar
Mitra, The Holmn?'nblo Bir Bhupendra.
Nath.
Moore, Mr. Arthur,
Mukharji, Rai Bahadur A, X
Mukherjee, Mr. 8, C.
Pnrsons,Tlh&r ﬁl A L.
Rain; e Honourable Bir George.
Rau,yfﬂr V. Panduranga.
Row, Mr. K. Banjiva.
Roy, Mr. K, C. -
Sams, Mr. H. A,
Sassoon, Sir Victor,

" Bchuster, The Honourable Sir George..

Shillidy, Mr. J, A,
Simpson, Bir James,
Bingh, Rai Bn.hpdur 8. N.

-Stevenson,

Webb, Mr. u’ B
Ymm Khsn, Mr Muhannud
Young, Mr. M.

The Assembly then adjourned for Lunch till Five Minutes Past Three-
of the Clock.

The Assembly re-assembled alter Lunch at Five Minutes Past Three
of the Clock, Mr. President in the Chair.

Principle of Training of Technical and Traffic Probationrrs for
Appointmenta, Superior and Subordinate.

Railway

Mr. B. Das (Orissu Division : Non-Muhammadan):
*That the Demand under the head ‘Railway Board’ be reduced by Rs. 1,001."

Sir, T beg to move ;

Sir, T have given notlice of this motion to raise n debate on the prinei-
ple of training of technical und traffic probationers, superior and subordinate
for our railways: Honourable Members who took the opportunity to visit
the Publicity Exhibition of the Railways, ndjoining the Assembly House.
—and which was n three days’ wonder—snw two huge placnrds setting
out what work was being done for the railway staff with regard to railway
eduention.  There were placards which showed that 8,482 students have
been trained in certain schools, of which 8,590 pussed. Some of us tried’
to collect n little more detailed information as to what the nctunl system
of training was, by which Government are to give effect to their poliey
of Indinnization. Unfortunately one could not meet any offieial there
to get the necessary information.

Sir, T will take the older section of the Members of this House to the
dobates of 1926, when Bir Clement Hindley, tatking of the poliey of training
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in the Chandausi School, assured us of the system that had been desecrib-
ed in that leaflet which was circulated in the Publigity Exhibition, and
said ‘‘there wi'l be a scheme which shall co-ordinate the policy of Indian-
ization for Indiun recruitinent and training'’.  Bir, that very year, Gov-
ernment also eame up before the House for sanctioning the L.ee Commis-
sion concessions to the European element of the Indian railways. At that
time the Honourable Sir Charles Innes told us that he would give effect
to the policy of Indianization to its full limit and he mentioned that except
for one or two departments they would stick to the percentage of 75 per
cent. in cvery department. T will just rend what he said :

“*As regards the Traffic Department for the last two years we have filled up
vacancies practically entirely by Indians. As regurds the EnZineering Department, we
have t to Hpovide a certain number of Royal Engineers. Tsn’t that s0?
Sir Clement Hindley : 'Yes''.) But there aguin we shall make it our aim in that

epartment to recruit at once up to the proposal of the Lee Commission, that is 75

cent. ont here and 25 per cent. at home. My answer to the Honourable Membar

18 that where facilities exist we shall at once recruit in the proportion of 756 and 25

per cent., 75 cent. in India and 25 per cent. at home; but where we cannot recruit

at 911-1:“31’1_,, what we shall do is to increase our irsining facilities as expeditiously ns
possihle.

Sir, 1 am not going to touch the point whether Government have ful-
fi'led this part of their obligation about the recruitment of 75 per cent.,
where, according to their own admission, such percentage can be easily
recruited in India at once. Honourable Members who bave read the re-
port of the Railway Board on Indian Railways for 1927-28, will find that
even in that, the Government have not fulfilled their promises. In some
departments of the Hailways, Europeans are being recruited to the extent
of 50 per cent. and in some to the extent of 55 per cent. annually. But
that is a different question. T will leave it there.

1 want to raise here the discussion whether at present the Rai'way
Board and the Government have the necessary means to give facilities, so
that they will completely train up  Indian staff so that they will have
75 per cent. Indian equipment in the near future. It seems their
idea is to open Aren Schools at Jamalpur, Bina, Gomoh and Lyali-
pur for subordinnte staff with the central school at Chandausi and the Rail-
way Staff Col'ege at Dehra Dun for superior officers.  The building has
not yet been built at Dehra Dun and the staff has not been engaged nor
even the policy decided as to how far Indian probationers will be trained.
Sir, to my mind, this attempt on the part of the Railway Board amounts
to shilly-shallying with the policy of Indianisation and of fulfilling the pro-
mises ‘and -pledges given on the floor of this House. So far the rai'wuys
in- India have not evolved any plant spirit in their staff. They might
have evolved it among the Furopean officers of the railways—who com.
bine themselves as an Association of Engineers und who keep to the plant
spirit of Fritish railwavs and British Engineers in Great Britain.  They
might have evolved a plant spirit and the service spirit among the Anglo-
Indians who have been found, as was disclosed in vesterday’s discussion,
to get prefcrence in most railway departments. in the’ workshops, in the
engineering department and other railway services. In thesc departments
the Anglo-Indians and Furopeans might have imbibed a plant spirit, but
the Railway Board has done nothing to give Indiang proper training so as
to create an industrial atmosphere or a service spirit in them, so that ap
Indian who begins as n small engineer, or n voung probationer may i
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course of time uspire and rise to the Membership of the Railway Board.
Yet two or three years ago Sir Clement Hindley, on the floor of this House,
glibly talked that a time would come when a mistri’s son, who would be
trained by and by in the schools which were then going to be established,
would eventually become a Member of the Railway Board. I will take for
example European countries, and nlso America to illustrate how this plant
spirit is being developed. It is no use citing nn example from England;
for in Eng'and there is not that plant spirit, there is no enginecring at-
mosphere.  The spirit of apprenticeship of the staff in big Fnglish works
and fuetorics is not properly developed.  If you want to find out how
men get the serviee spirit of the railway fuctories where they work, vou
myst go to America, and also to some of the engineering firms aud rail-
wuys of Germany.  In Ameriea they have been creating nn industrial
atinosphere, where a mun enters an industry in his boyhood and rises 1o
eontrol the snme ns its head in his wfter yvears,  There he is given pro-
per training in language, then he is given technical training, and an ordi-
nary workmun gradually rises to the position of a foreman and even Works
Munuger, whereby he controls the whole administration, a whole work-
shgp or a huge department of the railway.  Unfortunately, owing to the
svstem of (fevernment that exists here, we huve to reeruit, for our Superior
Services, from foreign countrier large numbers of trained enginecrs who
have to work for, but have no connection with the railways; mnor are
they trained in the spirit of the railway. As long as the present system
of Government lasts, a certain number of superior service engineers, and
traffic officers will have to be recruited from Britain, But the time has
come when the system of training for Indian engineers, mechanical engi-
neers, technical engincers and transportation officers should be so nrrang-
ed that the apprentice who enters the workshop or the railway services at
4 certain period, say when he is 14 or 1§ years of uge, can, by and by, say
when he is 26, go into the superior service and not be kept down in n
subordinate capacity. In America I find most of the people that are en-
gaged in the workshops and factories are usually foreigners—emigrunts from
non-English speaking countries of Rurope.  First of a'l in large fue-
tories they receive a language training and learn to spenk English. T am
mentioning this specifically as it may be said that the Indian apprentices
mayv not know the English language und so eannot be given technical edu-
cation in a workshop and factory where the medium of instruetion will have
to be partly in English: they might be kept out on that groumd. T find
that in American Factorics—I am speeially referring to Ford's Motor Fae-
tory where 14,000 hands are given u training in simple English language
every year and thercufter are put into their trade schools. wnd afterwards
are put into their apprentice classes for a period of five years. When »
man completes his five years of apprenticeship, then he hax the chanece
of becoming a foreman and controls the production of huge workshops
such ng we have at Lillooah and Kharagpur or even larger works than these.
So far as training of Indinns as apprentices in the railway workshops is
concerned, Indinns have had so far very little chance.  There are one or
two technical schools. 1 am particularly referring to the one at Jamalpur,
that is, the technical school of the Fast Indian Railway, with which my
©own province is connected. When it was started, 't»he Looeal Government
of my own province undertook to contribute a certain sum of money annu.
ally, on the definite promise that Indian boys would be taken and trained
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up us upprentices. But the atmosphere is so unnatural in the present
technical school, that all the teachers being European railway officials, they
do not want to see that technical ntinosphere, that plant apmf grow among
the Indian boys.  Bo usun'ly, at the: time of recruitment, only a few
Indiann boys are taken, and usually most of the boys tuken for training
there arc Anglo-Indian and Furopeon lads.  Thesc boys, when they pasp
out of the school, become Assistant Foremen and Foremen ov Assistont
Engincers in the State ranilways or other railways.  As fur as I gather, thy
better type of Indian boys do not get the chance to be ndmitted to such
a school. It is a preserve for a certain class. A friend of wmine was
telling me, he had overhenrd, during the last selection for this Technico!
Bchool, an Anglo-Indian boy observing that very few *‘migger’* boys gat
the chance to get in. Well, that is the atmrosphere where Indian boys
gét no chance.  You might say you are runuing the Railway Department
as a commercinl concern.  Fut you have algo to look to the other side,
that is whether there is n  real industrial atmosphere. The railways
Happen to be one of the largest industrial concerns, with a eapital ex.
penditure of over 700 crores of rupees, and if the railways work in the pro.
per spirit of Indianisation they will train up thousunds of engineers, who
will supply the officers necessury for the Indianisation of railways and will
also supply o large staff for the engineering industry, so that the require-
ments of stores for our railways, for which more than 20 crores of rupees
are paid abroad every year although the same rmlwu; uppliances can

he produced in this country with the hei ip of these engineers, and probably
at lower cost.

But so far as things stand at present, you want your railwaya to pro'-
duce u certain income and your poliey is that the engineering spirit should
not grow among Indians .

Mr. President: That is not my policy. (Laughter.)

Mr. B. Das: | refer to the Government, Sir. The Government polioy
48 such that that spirit does not grow among Indians. The Government
huve not yet initiated any policy by which they can deal effectively with
ihe problem of Indianisation. Our railways are just at the initial stage
of their plun for training Indian probationers and the Government are
now tryiug to initiste a policy of apprenticeship which is more or less
eimilar tc what existed in England before the War. I say that before
such u system is adopted, let the Government appoint a comm.lttee of
experts who have u good knowledge of railway administration, and who
have icquired the railway spirit 1n Europe, America or Germsny; 1
do not particularly favour the British system of training of probationers
as the knglish railways are so small, compared to the German and
American systems of railways, that American practice ig best suited to
the Indian system. Owing to the support which the Indian railways
are giving to the English engineering industries, the Government do not
want the development of applied railway industries in India to the same
‘extent a8 the American railways have developed them. I will give
Honourable Members some idea as to the management and training of
apprentices .on the American railways. In the Pennsylvania Railroad of
America, there is a sort of apprenticeship, where candidates are trained
in five years in all the branches of railway administration—such as,
‘ransportation, mechanical engineering, electrical engineering amd other
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alied departments. In class rooms they reccive lecturcs on technical
books of a high standard embracing all branches.

Sir, there are engineering colleges in India which supply to the Gov-
ernment a certain number of candidates for recruitment in the Civil
Engineering: Department, although at the same time, I find that certain
enginecring colleges are not yet recognised by the Railway Board—I do
not know why it is so—especially in the case of the Bihar College of
Engineering in my Province. The graduates of that College have not
been allowed to compete for the various appointments, The existing
eolleges will supply a certain number of graduates, but they are mnot
trained in the railway atmosphere, and the railway technical schools and
colleges are run in such a way that the Indian students do not get the
chance to imbibe the proper spirit. A friend of mine wag telling me
the other day that recently, in the East Indian Railway Engineering
School, they were recruiting boys, and that although there were many
Indian condidates, many European candidates were worked mn. It that
is the sprit with which you are working, then. there is no chance of
vour efforts at Indianizing the railway workshops becoming n success.

Bir, in America, in regard to this matter of instilling the true industrial
spirit intv the boys, the railways have done wonderful work. There are
some industrial magnates here, and U am sure they will find things of
great iuterest in what I am going to say. In America they take ap-
prentices for five years, but they do not train them in the railway work-
shops. They have subsidiary shops where all the probationers are made
to work on a slightly lower rate of daily wage, and it is surprising to
find that most of these probationers earn their wages by sale of products
they are engaged to manufacture. The expenses of the workshop are
met ulinust. except charges on depreciation and interest. All these men,
after they turn out of the factory, become efficient workmen and super-
vigors in the railway companies. The same practice is prevalent in
Ford's Motor Works in the States. In their apprentice workshops they
manufacture certain parts of the motor car. These parts are actually
used up in the Ford Motar Works, and the apprentices get the best
practical training, along with their theoretical lectures. 1 suggest the
sume thing to the Honourable the Railway Member. Wherever wvou
sburt a training workshop, vou can manufacture such parts of the railway
appliances as you need for the huge systems of railways in India. If you
teach the students how to manufacture wll those parts, they can be paid
out of the product of their manufacture, and you will, at the same time,
be training s large number of people who may be taken on the railway
workshops. Of course, to those Honoureble gentlemen who do not have
the factory and plant spirit, this idea may sound strange, but those who
arc engineering cxperts will readily recognise that this method would
inculente the industrinl epirit in our young men. 8o far, 8ir, I have
found that the systems introduced in our railwayg for trainihg young men
has proved a failure because it is meant omly for varticular classes of
Angle-Indisns or Furopeans, with a féw Indians sprinkled here and there.
1f we now ullow the system of training introduced by the Railway Board
i the existing railway teohmical schools and other area schools to proceed
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in this slow and haphazard way, 1 am sure it will take another twenty
yeors to expect any future Railway Member to recruit 75 per cent.
Indians, if at all that 75 per cent. is ever to be reached. I would therefore
suggest that the Government should uappoint a committee of experts,—
let them be- brought from America or any other country,—who must be
industrial engineers and properly fitted to advise Government as to how
ropidly Indianise the Indian railways and how to give Indian probationers
she proper engineering and industrial . training. BSir, I shall now refer
porticulurily to the recruitment of mechanical engineers, about which
there was a question the other day. My friend Mr. Mukhtar Bingh has
kindly supplied me with n copy of the Railway Department regulations,
according to which mechamecal engineers are to be recruited in India.
1f these regulations are to be followed, I am afraid only one or two
Indians will be recruited for every tem or twelve Europeans as happens
now. The Railway Board ignore the training of Indian Engineering
Colleges and went to have seleoted candidates trained in their own way.
Thig will retard the right number of Indians getting in. Nor will Indians
with training in Furope or Britain stand anv chance to he recruited to
the Kailway Service of Mechanical Engineers. I therefore think thut you
must change your method of recruitment. It was somewhere mentioned
that the Public Service Commission was appointing the electrical and
mechanical engineers. The other day my friend Mr. Aney asked one or
two questions about the recruitment of an electrical engineer to the Rail-
way Service. I may add, Sir, that on most of these selection committees,
the expert railway engineer who advises the Public Serviee Commission
on technical questions happens to be prejudiced; und he does not carce
whether the 75 per cent. Indianisation is to be reached or not. He usually
puts obstacles 1n the way of an Indian candidate however qualified he
may be. - Although many American and British-trained Indian engineers
appear before the Public Service Commission. some objections or other
are raised and they get disqualified. Well, if there is alwnys that spirit
of antagonism, always that spirit of trving to disqualify an Indian, then-
the proper plant spint wiil never be worked up amongst Indians. That
in the one point which has to be looked into if we are to create the proper
engineering atmosphiere among Indians. Sir, apart from the Indianisation
that my suggestion would bring about in the railways T am deeply con-
cerned as how best {o augnient manufacture of railway appliances in
India and make Indin self-supporting. We cannot manufacture railway
applinncer in India unless Indians are trained in a railway atmosphere for
vears, und unless they are members of firms who entirelv produce railway
applinnces. At present Government have not recogpised that national
obligation of theirs. Thoy are only thinking of running the railwavs ecom-
mercinlly as an instrument of transport, and as long as that spirit lasts
in this country their object will be always to place orders with outside

specinlists, especially British firms. Hence T commend my motion to
the House.

The Revd. J. O. OChatterjee: Sir, my only plea for interposing
in this debate is that in the firat place, T am intereated in
the problem of the training of these technical engineers and probationers,
and, secondly that T have been a member for three vears, -of
the Punjab Ouota Committee, which geleatse at least in the firat
instance, probationers as well as recruits for the superior engineering and
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other services of the Indiun Stute Railwuys. T find, Sir, in the Report
of the Railway Boatd, Vol. I, puge 58, the following words: '
““Towards the close of the year arrangements were started for the selection of the

first batch of special class apprentices for the Mechanical Engineering and Transporta-
tion Power Departments under the new regulations.”

‘Now, Bir, as 1 have explained, 1 have had something to do with the
selection of this first batch of speciul class apprentices. The scheme to-
which my Honourable friend Mr. B. Das just now referred is, on the
face of it, an extremely attractive scheme. It provides for the selection
of » certnin number of mechanical special class apprentices and young lads
who have paseed the Intermediate Examination are selected, if they are
19 years of age and under 21, and then finally they are tuken on for a
oourse of 7 years’' iraining, part of which is in India and the other part
outside India. Then we find, at the end of the scheme, s very attractive
scale of salaries. No doubt the scheme appeals very greatly to our country-
men here. It iz & hungry land, and a scheme of salaries of such magni-
tude is most attractive and some of our very best boys are drawn to it.
But what I want to gather, Sir,—probably the Honourable Mr. Pursons
will tell us—as to why so little has been said about the actual method of
training of these young men, as to how these young men are likely to he
trained, what are the places where they will be trained, and how they are
to be fitted for their work in life. That seems to remain more or less
a sealed book to most people; and I have somre doubts as to how many
of these young men, some of whom have been the finest boys in our
colleges, are .ever likely to become successful mechanical engineers. My
doubts were greatly increased after u conversation I had with a very hig

railway authority and T may add that he was not an Indian. I can assure
you, Sir, that T am trying as far as T possibly can to repeat his exact words;
of course T shall not mention his name. He was of opinion that there is,
in the Railway Board, a strong belief that no Indian is likely to nrake
a really good mechanical engineer. They may make other kinds of
engineers, but not mechanical engineers. But still the Board had been
worried a great deal by the public demand and by this House at times,
and so they evolved a scheme. Well now, this railway authority believes
that the scheme in some ways is a wash-out. The fact is that these youny
men have to be trained for seven years and that any Inds who do not show
themmelves efficient from year to year will be sent awny. The effects of
puch a scheme have yet to be secen. Tt is an open question as to how
many of these young men will enter the technical service. Now I want
that point to be cleared, because, if that is so, and if the training they
are going to get and the circumstances under which this training is to
be imparted to them are such, that very few of them will be able te
survive it, then where is the good of getting them this kind of training,
and then afterwards sending them out to find their place in other ranks
of life, which will be all the harder for them? :

Mr. K. 0. Neogy: M will deceive the Assembly all right. That is all
they want. ' - - L

The Revd. J. O. Ohatterjee: I offer no opinion; I am only trying to
elicit information. Then the other point I want to know is where are these
‘young men to be trained? Now I ask you if these young pren are to be
distributed among various workihops and technical training places such
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as my Honourable friend Mr. B. Das has already described, and I need
not say anything more about it,—if they are to be distributed one here.
two there and three there, are they not likely to find themsolves in most
unsuitable circumstances? Are they not likely to find thenmelves in an
atmosphere ‘which is very different to what they have been used to, in
their oolleges and one which is likely to be disagreeable? I have not been
able to find out whether any hostels are to be made for them. We are
told that allowances will be made for them to find their board if necessary;
but what are the arrangements to be made to see that these boys are
not only trained in the technical side, but that they are given a thorough
teaining and looked after properly during their course of training. After-
watrdg when they are sent out, T suppose they are likely to be sent out to
different technieal institutions in Europe, and there again I am still in the
dark as to what is going to happen to them. This sanre authority, whom
I quoted a little time , or rather this same high official, seemed to be
extremely 'diffident about the methods of training. He said,
suppage gome of thesa young men did actually get trained for seven yoars
‘and proved hardy enéugh to stand it, the result would be that, at the end of
the seven vears, they would not be mechanical engineers but ahrolutely soul-
less 1m:achines. Wel!, I think there is a great deal of apprchension of a
thing like that happening, because anyone who has had to do with the
training of youth knows that it is not enough to provide a purely
nrechanical training, particularly in workshops, for lads of 19, who are by
no means mature and who have bden brought up under very different
circumstances, unless they are going to be really cared for, and unless
some arrangements are made for them to find companions of their own
sort, or be trained in batches large enough to provide them with com-
panionship. I mrean to say, unless we develop their social side and their
oducational side, not merely giving them a mechanical training, they are
not likely, in the first place, to survive the course of training, and, in the
second place, if they do survive the long and arduous course, they are not
likely to make good and efficient engineers. 80 T do hope some informa-
tion will be given now to go out to the country as to what is to be the
future of these voung men and what are the exact environments in which
they will be trained. T have ventured to speak on this subject because
T have been nsked for ndvice by a very large number of my own students
and by parents desiring to send their sons. Thev have all said the sanre
thing, namely. that they have in the scheme the courses of study and
the period for which probationers will have to be trained; they have the
acale of salarics which they will get, but nothing is said as to where that
training iz to be given and how these boys are to be trained; and I do
hope, Bir, that more light will- he thrown on this question so that people
will have exnct information on this very important branch of employment
and usefulness that appears to be opening up. I do not cast any doubt
on the good faith of the Railway Board in this matter; T do hope that thev
are sincerely desirous of giving our boys a chance. But people should
know as to what is exactly before the boys who go in for this training.

Pandit Madan Mchan Malaviya: Sir, in connection with this question of
the selaction of randidates for employment in the Superior Revenue estab-
Tishment of State railways as mechanical engineers, :and -eleclricnl engincers,
T wish to draw the satfention of the Honourable Members.of the Railway
Board' to the: existence of the Engineering College at the Benares Hindu
Universtty. *Thit Collége imparts’ instruction in B:Sc. in: Engineering of

B
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the standard of the Iiondon University. I invite.the Honourable.the Rail-
way Member airl Members of the Board to examine our noursos and the
system -under which we train these engineers: We admit sudents whu bave
passed the intermediate examination in science, with methematics, .physios
and chemistry of one of the Indian Universities. ‘We admit genaml]l.y ouly
first' class and  second class students; students: who have passed .in:the
third division very seldom find admission. ' Students have to go .through
a four years’ course regularly in the College after having the inter-
mediate examination in science. At the end of the fourth year, when
they have passed the final examination, they are required to . undergo
practical training for another year at some workshop. Traiming in werk-
shops has to be gone through throughout the-first four years also, alternat-
ing with lestures in classes; and at the end of the examination, aiter four
years, the studemts get their degree or diplonma as the esse may be. - As
I have submitted, the standard ‘of our examination for a degree is equal
to that of the London University for the degree of B.Bo. in:Engineering.
Now, this Engineering College attracts students from all parts of India. I
invite the Honoursble the Railway Member to honour the Univemsity by »
visit and to be plemscd to send the best. engineers to-axamine the institution
and its ecourses, -and the eonditions under which the students wre.brought
up. - The Government -of India were pleased to-asend three engineers. at
one time to vigit the institution; I think that was'in 1925, and I believe
that the report which they submitted to the .Government of .India wus
favourable ‘to the instibution. 8ir Clement Hindley also was. pleased to
vigit the institution later on -and ‘he too was fawourably. intpressed as he
wrote to me. 8ir, the Government of India give us a grant of Ra. 1} lakh
a year at present, and ‘they have recommended to the Standing Finance
Committee that:the grant-should be raised to three :lakhs per.annum. As
‘T have said before, we attract students to the University from all, parts
of India~from thé North-West Frontier Province,' from the Punjab in large
numbers, - from Bengal, from -Assem, from the United Provinces, from
thé Central Provinces, from Bombay, from Madras, from Travaneore, from
Mysore—eand other Tndian Btates. There is-very keen competition for ad-
mission and we have to reject about 600 to 700 students- every year;.but
‘we muintain 4 high standard, and all that I ask for is that the Horour-
able tho Railway Member and the Railway Board: will be good c¢nough to
send somerconipetent men to report: upon: the system that we have.adopted
and upon the whole sr-heme of ‘our instruction. If they find that the scheme
produces mechanical engineers of the: degree of qualifications :they .have
laid down, I should expeet that there will:be 'more mechanical :sngineers
chosen from among the students who pass from.the Benares Universily.
If our courses are deficient in any reapect, we shall be.very glad to reseive
advice ns to the improvements needed. We are an 'alldIndia institution,
and we shall be very glad to further co.operate with the Railway. Board and
the Government in training engineering studenmts for the purpose of em-
ployment on our railways. I may slso say that the University is open
to students of everv race and creed—to Famopeans, -Anghs:Fodwns and
gtudents of nll classes and creeds. T have 'ventured to mention: these facts
in order that an inquiry may be made—I do not-ask straight off that the
Honournble the Raitway Member should promiserthat he will apcept rvore of
our candjdates—I ‘do not ask for that—T only ‘ask for-an examisation.of.the
question so that full advantage may be taken -of 'thd Bagineering College



THR RAILWAY“BUDGRT-—LIST OF DEMANDS. 1299-

of the Benares Hindu University to train mechswical as well as' electrioal
engingers: for. employment in the Superior Revenue establishment of Btale
Railways. . [

Mr7A. A, L. Pargons: Sir, | an grateful to the Honourab!> Pundit for -
bringing forward the point which he has just mentioned. 1 know he will
not expect me to give a final answer immediately because he is well aware
that,.that is not. exuctly : my eide of the Railway Board's work. But I
take it that what Le wishes is that the degree or diploma, or whalever it
may be, of the Bevare: University

Pandit Madugi~ Modan Milkviya: We confer degrees and we grant
diplemas also. -

Mr. A. A L. Parsons: At any rate the passing of the courses in the
Renares. University.should. entitle a person to become a candidate for these
more technical retlway: services..

Pandit Madan. Moban Malaviya: I want the training there imparted to
students of meochanicsl engineering to be recognised as training whieh you
want. to be imparted.. I desire the question to be examined from that poiot
of view. . The B.Bo, in Engineering.af our University is recognised in the
case of candidates for electrical engipeering and they have been selected by
the Public Services Commission in certain instances.

Mr. A, A. L. Parsons: I think I can immediately promise the Honour-
able Member that we will look into the question. I may say that Sir
Clément Hindley, after a visit there with my Honourable friend, spoke to
me in very high terms of the training at the Benares University. I am
a little doubtful of the possibility of utilising the curriculum of the Benares
Udiversity for the mechanical engineering department, because, under our
present regulations for taking in these special olass apprentices, we want
thetn to come to us at 19 years of age; and, if I correctly gathered what
I’andit Madan Mohan Malaviya said, most of these boys will not have
finished: their {raining -atiithe Benares: University till well after that age.
Howevew;- 8ir;-1 wilt look inte:that point'too; it merely occurred to me as
& posside difioulty while the Honourable Member was speaking. .

I will now turn to the very interesting remarks of my friend, Mr.
Chidttetjec. 1 think be particularly wished to know how we were going to:
Jook ‘aftér theae young.apprentices who are going to be taken into the
methahi¢hl enginéering department during. their prolonged period of train-
ing: " Afte¥ they are selected, these apprentices are required to undergo
practical and "theoretical training in a railway workshop for the first three
yearg-of their apprenticeship, They receive, of course, a stipend during
thiat‘period. * I’ think -that all the apprentices who are mow teken in are
goiny t6 ‘the’ Jamalpur Workshops. I am not quite sure, but at any rate I
belisve that to be our present intention, If I am correct there, they will all
be'togethéy; and they will, of course, be looked after by the officers in charge
of ‘the ‘wotkshidps. in whose hahds their training will be. After they have
suseddifully passed an examination at the termination of the three years':
pertdd, they will 'he sent to an engineering college that will be selected: by
the''Goventitent of India, and I think we may take it for granted that
t 1'ba propetly looked after, not only in their technical traiming, but
o’ #y8, at any engineering college that-may be.so selected.: That is
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for the apprentices for posts of mechanical engineers. The apprentices for
the Transportation, Power Department will be transferred immediately
to the running department of State Railways for two years, sttending from
time to time courses at the college at Dehra Dun.  In both cases 1 think
that it may be assumed that the boys will be well looked after. They
will be either put under the officers under whom they may subsequently

serve when their apprenticeship period is over, or they will be in the College
at Dehra Dun.

The Revd. J, O. OChatterjee: May I ask if the Honourable Member aan
give me an assurance that these boys will not be sent singly or in twos to
different workshops?

Mr, A. A, L. Parsons: | attempted to get information on that point
while the Honourable Member was speaking, but I am afraid I cannot give
a definite assurance, I believe, however, that that is so, that is, I under-
stand that we shall -probably send them all-to the Jamalpur Workshops on
the East Indian Railway, so that they will all be together. 1 will how-
ever have the point.looked up, and send the Honourable Member informa-
tion on it. And I quite see the advantage, if poseible, of keeping them all
together.. Afterwards they go for a period of three years to the United
Kingdom. There the arrangements will be made for us by the High Com-
missioner, and he selects the Workshops to which they are sent. The
actual workshops to which they go depend, to s oonsiderable extent, on
whether, when they come out again into the services, they propose to take
up mechanical engineering proper or to go into the Transportation, Power
Department, that is to say, the locomotive side. I am afraid I do not
know much about the arrangements made to look after these boys when
they are apprenticed to these big shops in England; but b{ that time they

will be considerably older and presumably better able to look after them-
selves. .

My Honourable friend Mr. Das appeared to think that the Railway
Board had been acting in a half-hearted manner in regard to these pro-
posals for getting Indians into these technical services, and also, I gather-
ed, into the traffic services. I do suggest to the House that this is not &
charge which can fairly be mad® against the Railway Board. From the
time that we accepted the proposals which were made by the Lee Com-
mission that. we should, as quickly as possible, institute methods of train-
ing so as to work up to 76 per cent. Indianization, the time of all Mem-
bers of the Railway Board has been continuously occupied with working
out these schemes for our training schools. I Eave got here the details,
and 1 could describe to the House the details of all the various schemes
which we have worked out, but I do not really think it is necessary, because
they have all been published broadeast and they can be found in our
Administration Reports, They can certainly be found in papers in the
Library, and as the House is aware, the proportion of Indians taken into
the services has been steadily rising year by year. The object we had .in
view was not only to secure Indien boys as recruits for the railway services
but to secure that, when they were faken in as recruits, they did not oom-

pare unfavourably with the Englishmen who had come into the railways
before. And I think, from our experience 'so far, there i reason jo hope .
that that object is being attained. = S o o
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The Honourable Member, I think, suggested that we should give train.
ing to our candidates in America and Germany rather than in India or by
sending them to the United Kingdom

Mr. B. Das: I am afraid the Honourable Mémbar has misundetstood
me. What 1 said was that you should adopt in your Railway Institutes
ond workshops the same methods of training which are prevailing -today
in Germeny and America on their systems of railways and train Indian
Loys to be railway engineers and foremen in a proper railway atmiosphere.

- Mr, A A. L, Parsons: I am sorry, Sir; 1 am afraid, I do not know my-
self what the Atnerican system of training is. If the Honourabla Member
will let. me have full detals of the training, I will have them examined and
seo whether anything of that kind had better be started in this country. -

Mr. B. Das: | am surprised that you bave no experience of thé uystem'
of training that is prevalent on American and German railways. :

Mr. A. A. L. Paraons: At the moment the training ‘which we do givé
appears to me to be of a distinotly practical nature. . Take for instance the
railway engineers, We tuke the candidates in after selection by the
Public Sesvices Caminission, and we give the young enginecrs immediutely
nine months’ truining in open line maintenance, survey aud construc-
tion work, We also give them about three months’ training in transporta-
tion work, because, throughout their professionsl life, they will have to
deal with problems which are closely connected with transportation.
Tuke the Lrunspertation or traflic man; we provide him, during lia three
years, with training of a strictly practical nature. He spends some months.
on guard’'s duties, attends lectures on locomotives and various things of
that kind. He actually works for months as a guard. He then goes up
to the Dehra Dun College to get more technical knowledge, and subse-
quently holds responsible charge as on assistant station master. He then
has a further coursé ‘at the Railway Staff College, and after-
wards proceeds to cani out other dutiés, so that his whole time
is parcelled out, doing actually those duties the performance of which in
his future career he will have to supervise. I suggest to the House that
that method of training is one which, on the face of it, is likely to be
successful, and until we have exjperience to say that it has not been success-
ful, I conlend that the present method is one which we should cuntinue to
follow. Personally, my opinion is that & man learng hu work best by
dong it. L]

Mr. President: The question is: :
“That the Demand under the head ‘Railway Board’ be reduced by Rs 1,001
The motion was negatived.

4 P,

(1) Recruitment of staff to Railway Accounting, (8) Reomtmsnt of tke.
Establishment of the Railway Board through F‘zammatton under tha
Public Services Commission. :

(Mr. B. Das then got up to spau.k)
Mr, President: How long is the Honourable Member gomg to ﬁah?

Mr. B. Das: A few minutes, only, Sir. I propose to combine thotions
14 and 15 together 80 as to save the time of the House. I move, Sir:

(‘I'Thnt. the Demand under the head ‘Railway Board’ be rarlucod hy Ra. 1.001 "
:31

“That, the Demand under the head 'lewly Board’ be reduoed by Ih. 1001 wo
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Newjowith regard- 4o reeruitment - of sta#f 4o railway accounting, we had
u discussion last Simla session, and the Honoursble the Financial Com-
missioner for. Railways, Mr. Parsons, gave us an assurance that by April
he wouldbe able to .devise rules for the recruitment of superior officers
into. the railway acoountse offices. !

Asg' regards recruitment of sutordinate staff in the accounting depart-
ment, -he said he would devise such means so that candidates from every
proxince could. eome -and:appear for that examination: In connection with
thed. wwe had. some questions the other day, and my friend Mr. Neogy
tried do.bring-to the notice of the House that at present there is a chunce
of jobbery.going on inthe reoruvitment of staff for the Accounts offices and
that, more, Anglo-Indiane are getting in than necessary. 1f a system of
examination weare -introduced and if people. were taken on on merits, no
such jobbery would happen.

Withi«regard.-to- recruitment from -every: province, I would suggest that
the-Railway: Bowrd should hold an examination in every province. If the
examination for Accounting is held only at Calcutta and Delhi, tin people
from my province, Bihar and Orisss and other distant provinces, cannot
comne..gnd appear;, «und though there. are at times more candidates from
ond . provinge, provinces less advanced have no chance of getting into
the: share ;of -posts:in the Railway services unless they are recruited by
reservation of appointments to every province and that is a point to which
I-want.agaia 4o draw- the attention of the Honourable the Railway Member.

Then Mr.. Parsons, told us last September, that he would give 38 per
cent:, to different comununities. I do not want it to be reserved for com-
munities, but there should be o fair quotu allotted to every province and
candidates should be .examined snd recruited on that. basis. Otherwise,
if the exawinations are held in Delhi, you will nol be able to get can-
didates from all provimces, and that is the resson why now there are pro-
vinoes from which no candidates are recruited to the Railway Accounts
service.

As regards the next point, the Railway Board is the only Department
in the: Government of India which does not get its staff through the
former ‘Staff ‘Sebection Board or through the Public Services Commis-
sion. When the Government of India have estaklished a Public Services
Commission, why should not the Railway Board, which is a bramch of the
Central Government and situated at the headquarters of the Government
of India—why should not the staff of the Railway Board
the superior and the subordinate staff of the Railway DBoard
be recruited through the Public Services Comunission? Why
shonld the: Railway. Board have their own departmental recruit-
ment, their own system of jobbery, their own system of recruitment? In
the case of recruitment by the Staff Selection Board, that is at present
controlled by the Putlic Services Commission, there are certain age limits,
and- gertain examinadions: But as. far ss I understand the recruitment
to the Railway Board establishment, there is no such examipation system
and it is left to the whums of ore or two.officers to do whatever they like.
So, there is eve li'kemood of jobbery and undue patronage, and as
we have the Public Services Commission, I would say that it is the right
of the Public Services Commission to recruit every superior and subordinate
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officer of the Railway Board. Of course; sy wemarks do. not -apply to
those officers who are recruited by Agents. My suggestion is that all
officers ‘and subordinate'and industrial staff who .are .recruited by the
‘Railway Beard' should berecruited through the Public Services Commission.

OMr. i Japemadas M. :Mehta: Sir, I should like to make a fow
obscrvations on 'the recruitment to the -railway .accounls scrvice.
This ' question ' was disoussed at length last September -session at
Binda, “when it "was decided to have a separate railway .accounts
gervice.  The rtoaugnitude of this service will be evident from
the fact that annually it is going to cost between Rs. 50 to 60 lakhs, and
there is a strength of 4,520 members in the sutordinate staff. There was
an endless’ mumber of complaints about favouritism and racisl discrimina-
tion and supersession, under the old system. The Committee was wn-
willing to adopt the rules of recruitment proposed by the Financial Com-
minkioner without goy: into them themselves and so amending them
that any play of personal factor might become impossible. On that
‘understanding the Btanding Finance Committee adopted the momorandum
of the Financial Commissioner, leaving the question of recruitment and
the rules ahout recrultment to the railway acoounts service ‘o be separately
discussed by the Standing Finance Committee. In the meantime it was
understood that the accounts staff in the different railway administrations
were to be allowed to have the right of representing their points of view
as to what should Le the rules of recruitment. When the Committee met
in Delhi on the' 28th” November last, I received certain sugyestions- from
some of the sukordinate staff of the East Indian Railway as to how they
would like the rules to be framed, and I suggested to the Finance Com-
mittee that it was desirable that the employees in the atcounts service
should be given a chanee of suggesting their own recruitment rules in
order that we might set a contented and efficient acoounts service. In
fact, that was the understanding on which we allowed this memerandum
to he passed in September last. To my great surprise I was told that the
Railway Board could not 'wait any lomger, -and if the railway employees
wanted to send any representations, it was open to them to do so for two
months, and none having been received the Railway Board could not
delay the question any more.  These rules were then considered, but
not improved. for. instead of the play of personal factor bLeing made
impossitle, the draft rules were so modified that it is more than doubtful
whether the complaint about favouritism and disorimination will not grow
in volume and intensity as soon as recruitment to this railway eccoumting
service begins. At page 90 of ‘the Proceedings of the Stan lng Finance
Committce held on the 7th, Bth, 9th and 10th Beptember, 1028, ¥nlume T,
No. 3, we find that one of the qualifications for those who wanted to-be
recruited to the railway acocounting service was -that, ‘‘no ome who hns
not passed at lenst the matriculation or an equivalent -examination, will
be permitted to appear for the ‘entrance examination.”’ That meant that
when the Department held its competitive examination for recruitment
purposes, a certain minimam qualification of education would be laid down
for those who stond ar eandidates. That at least provided a minimum
education test for the candidates for emtering rthis railwey accounts
service and to that extunt the play of persenal factor would have been
ruled cul. "The House will, however. ‘be  astonished to know that this
minimum educational test was removed, snd now: the rules stand .without
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- that test. This 1s kow my Honourable friend, the Financial Coramissioner,
explains the removal of this test. He says that ‘‘the rules proposed to
be issued for rccruitment slightly differed from the rules in unnexure D.*’
(that is"the rules I have read), “‘that there was no intention at present of
restricting the number of candidates (all to the good) for the examination,
nor was it proposed to lay down any minimum educational quslification.’
The argument in last September was that, in the absence of any minimuimn
educational test for intending candidates, there would be a probability of
disorimination in the recruitment of the staff of the acoounts service, and
we got the assurance that the rules would be so framed that any such
discrimination would be impossible. Instead, the only safeguard against
this favouritism or discrimination, namely, a minimum educational test, has
been done #wu: w.th and the result can only be favouritism. 1 fought in

" the Standing Finance (Committee against this reactionary alteration, but
8ir Frederic Gauntlétt, Mr. Hayman and the Financial Commissioner all
opposed my suggection that this test should be retained. Now, the removal
of the matriculation examination or another minimum educational test
will simply mean that anybody can appear for the examination, whether

“he has any educational qualifications or net, and, as the Department them-

" selves will condue! tho so-oalled competitive examination—there is no Tublic
Services (‘omnisaion in charge of this examination,—the fear is tnal the
test was rémoved solely for the purpose of making it possible for the
Anglo-Indian' candidates to stand for examination without any educational
tust. Sir, it is well known that the Anglo-Indian boy with his many
qualifications-—a very good boy—is not very prone to pass exarinations.
He is very capable in many respects, but has not a knack of gettiog
through an educationsl test. Owing to the removal of this only safe-
guard 4,520 posts in the railway accounts service will te the sport of official

"and private pressure, and the examination will become merely a farce. It
will virtually 'become’ a departmental examination without a minimum

* educational test. T am sorrv that the Finanoial Commissioner did not
stick to the original draft rules and he will excuse me when I say that
the public will driow the only conclusion that the removal of the educatiznai
‘test was done away with with the object of preserving racial discrimina-

tion in thé railway accounts service. There is another thing—the con-
stant transfers—those recruited or appointed to one branch of the service

“are not alway# retained in that branch. The railway sccounts officers

" will not” be’ €ontinued in the railway accounts service only. They can

" altrays Yook forward to rising to jobs outside the railway accounts, which

“means that their life-long experience of railway accounts may be lost to
the railway accounts service just when it is becoming ‘most useful. For
instance these superior officers can rise even to the post of n Member
_of the Railway Board. Now, the Railway Board Membership has nothing

"to do with the railway aceounts service, and ‘vet, before the rules are even
promulgated, and before the railway accounts service is even launched (it
was. onlv a few weeks ago), we have the painful experience that the head
of the Department has been removed or is threatened to be removed to
another &0viee, paniely, to the Railway Board, to the great lnss of the
"rnilway secoints sérvice, where his experiehce and knowledge and ability
would have been of immense benefit to the railway acocounts service.

i b

e Acworth® Committee ‘specially. warned the Railway Board and. the
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Government of India against this practice of constant transfors, People
should not be jumped from onc job to another, purely for reasons of
seniority and the only test should be the efficiency of the railway serviee
us & whole, We have today & most useful ofticer at the head of the
accounts service, Tomorrow he may be transferred to some other job
simply because he is a senior. This is being done, in spite of the warning
of the Acworth Committee, and in spite of the dictates of commonsense.
Sir, I therefore feel there is full justification for the cut proposed by my
Honourable friend Mr. B. Das. '

Mr. A. A. L. Parsons: Sir, I do not think that many Members
who have listened to the speech of Mr. Jamnadas Mcehia can have
gathered trom what he has said that the examination for entrance
into  the suhordinate establishment of the railway asconnts ser-
vice is @ purely competitive examination. He talked of a depart-
mental exam:navicn, but it is a purely competitive examination,
and the people who get in through it will be those who obtain the Jargest
number of marks in the examination, subject to the usual regulations in
regard to communal representation. Now I ask how a purely competitive
cxamination can give rise to jobbery in any form. The position is simply
this. In Simla we were not sure that we could hold an open competitive
examination without being flooded out with applicants to sit at that
exsmination. But I was particularly anxious that neither I, nor any of
the officers under me, should have the unpleasant task of selecting who
should end who shcald not be allowed to sit at the examination. We there-
fore went into the matter after the Simla session; and we came to the
conclusion that for the time being at any rate we could make arrangements
so that anybody who wished to appear at the competitive examination for
posts of clerks in the railway accounts service could do wo. We there-
fore decided that it was not necessary to impose s restriction on the per-
sons who could appear at the examination. Actually the examination will
be held at five centres, Caleutta, Bombay, Madras, Lahore and Delhi,
and my Honourable friend Mr. Jamnadas Mchta’s strictures about the
possibility of e¢ollixion among the examiners seem to me to he extra-
ordinarily wide of the mark. The second point that Mr. Jamnadas Mehta
raised has really very little to do with recruitment to the railway accounts
service. His objection is to persons already in that service being trans-
ferred io other postr. I presume therefore that he would raise an equal
objection to the appointment as Agent of one of our most distinguished
Agents at present, Sir E. Jackson, who had been sall his life an accounts
man. Another of the recent Agents, on the Bengal Nagpur Railway, was
also an accounts man. If that is his ground, I can only say that per-
sonally I do notl agree with him. I think that the possibility of promotion
hv merit to appoiniments of that kind outside the ordinary line is a great
incentive to mere coming into a service, and therefore tends to attract a

better class of recruit to that service than if such outside promotions were
not feasible.

The Honoursble the Mover wanted an assurance that our rules were now
Sl:lch that there is na loophole left for patronage. I am glad to assure
him that that is the case. The person who suffered most when we did
not have these rules was myself, because I was being continually pester-
ed by various friends te obtain appointments for boys in whom they were

r



1304 LEGISLATIVE ASSEMBLY. [26rit Fep. 1929.

[Mr. A. A, L. Parsons.]

interested; and for the last two or three months I have been able to give
un invarisble reply that there is not a single post to which, under the
rules, which I myself have laid down, 1 can conceivably appoint any-
body. I am quite prepared to give my Honourable friend & copy of the
rules.

I have explained that entry into the subordinate service is by open
competitive examination. With regard to the superior officers, except
- where the new service has been formed by the trunsfer of men from the
Indian Audit and Accounts Bervice, the recruitment will be carried out
for us by the Public Services Commission 8s part of the examination which
they hold for the Indian Civil Service, the Indian Audit and Accounts
Rervice, the Military Accounts Department and the Customs Service.

Mr. B. Das: The Honourable Member has given no reply about the
recruitment of the establishment of the Railway Board through the Public
Boervices Com:mission,

]

Mr, A, A. L. Parsons: I am sorry I forgot that point. The Railway
.Board mostly recruits its subordinate staff, especially in the technical
branches, from men already in railway service though we occasionally take
men from the Audit Department or {from the Finance Department. There
are 8 fow other appointments of a purely clerical nature, which have,
in the past, not-been filled on any regular system. I can give the Hon-
ourasble Member the assurance that these appointments will, in future,
be filled, as are the appointments in other secretarial departments, through
the Public Bervices Commission.

Mr. President: The question is that the demand under the head 'Rail-
way Board’ be reduced by Rs. 1,001.

The motion was negatived.
Mr. Preaident: Mr. B, Das. Are you going to be very long?
Mr. B. Das: Yes, Sir, it is a very important subject.

Mr. President: The House stands adjourned till tomorrow morning at
Eleven O'Clock.

The Assembly then adjourned till Eleven of the Clock on Wednesday.
the 27th February, 1929.
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